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Commiittee
Mr. Speaker: That will be done. If
it has not come up before the Com-
mittee, it will come up before it on
Monday.

Shri Braj Raj Singh: You had as-
sured us in the House that you shall
be giving some time for the discus-
sion of the motion for sugar distribu-
tion and export and all that. May I
suggest that it may be joined with
this and some more time may be
allotted for it?

Mr. Speaker: Very well, let us see.

Shri Khushwaqt Rai (Kheri): Sir,
I hav: received a letter from the
Private Secretary to the Minister for
Parliamentary Affairs saying that
along with the discussion on this re-
solution about the cost structure of
sugar there will ba a discussion on
sugar also. Now the Minister has
gone back on that. I would submit,
Sir, that the sugar situation in the
country and the cost structure of
sugar may be taken up’together and
three hours may be allowed for that
discussion,

Mr. Speaker: Hon. Members want to
settl> things on the floor of the House,
why can’t they ask the Minister also?

Shri Khushwagqt Rai: He has writ-
ten to me that both will be taken up
together, whereas now he says that
only the cost structure will be dis-
oussed.

Shri Naushir Bharucha (East Khan-
desh): May I submit, Sir......

Shri Satya Narayan Sinha: I have
put down here a discussion on the re-
port. I do not follow what more the
hon. Member wants,

Mr. Speaker: Ile wants the dis-
cussion to include the sugar situation
in the country also and not only the
cost structure.

Shri Satya Narayan Sinha: That
will also be discussed along with the
resolution if you permit, Sir.

Motion re: Situation 6624
in Assam

Shri Narayanankutty Menon

(Mukandapuram): May I know, Sir. ..

Mr. Speaker: Ordor, order. A
motion has been tabled. I do not find
any amendment on the Order Paper.
No amendment has bcen tabled to the
motion. I won’t allow any oral am-
endment to be made.

The question is:

“That this House agrees with
the Fifty-fifth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 2nd
September, 1960.”

The motion was adopted.

11.23 hrs.

MOTION RE: SITUATION IN ASSAM
—Contd.

Mr. Spraker: The House will now
tak> up further consideration of the
following motion moved by Shri
Jawaharlal Nehru on the 1st Septem-
ber, 1960, namely:—

“That the situation in Assam
and the Report of the Parliamen-
tary D-legation thereon presented
to the House on the 30th August,
1960, be taken into consideration.”

Shri A. C. Guha may continue his
speech.

Shri Basumatari (Goalpara—Re-
served—Sch. Tribes): Sir, I want to
make a submission.

Mr. Speaker: No, Sir. I am sorry.
Shri Gubha.

Shri A. C. Guha (Barasat): Mr.
Speaker, Sir, yesterday I was refer-
ring to what the States Reorganisa-
tion Report has mentioned about
Assam. The report has stated about
the tendency towards Assamisation.
That has been practically the bane of
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the politics of Assam. The report has
also stated in another connection that
unless one language group consists of
at least 70 p=r cent. of the total popu-
lation that language should not be
made the State language for that
State. That is why all these troubles
about the Bengalis have been started
in Assam i.e. to raise the percentage
of Assamese and to reduce that of the
Bengalies.

Sir, it is no use finding fault with
the young men of Assam, because
they are as good or as bad as the
youngmen of other States. But they
have been nursed on this ideology, on
this intellectual food, that Assam is
only for the Assamese and anybody
who is not speaking Assamese is a
stranger to Assam. This House will
be surprised to know that even the
Governor of Assam in his inaugural
address to the Assam Assembly after
independence referred to the Bengali
as “the stranger in our midst” and he
appealed to the Assamese to give a
fair deal to the ‘stranger in our
midst”. This is the attitude of the
intellectuals of Assam. The entire
Press, the literature, the administra-
tion and even historical research work
in Assam was conducted on this line.
That is why this generation of young
men has come to believe that Assam
is meant only for the Assamese-
speaking population.

Sir, this generation of young men
and the entire intellectual and educat-
ed people of Assam have to disabuse
their minds about this idea. They
should think that Assam is a compo-
site State, a heterogeneous State. That
has been referred to by
Reorganisation Commission. That has
been referred to even by the Ajit
Prasad Jain Committee. The Prime
Minister also referred to the fact that
Assam is a multi-lingual State. That
fact has to be recognised.

Even yesterday there was a demand
from some Assamese-speaking Mem-
berg that Assamese language must be
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the State language of that State,
whereas, on the other side, that young
hon. friend of ours, Shri Hoover
Hynniewta emphatically declared that
the tribal people would not accept
Assamese as the language for the
State. Similarly, Sir, the Bengalies
of Cachar have also their objection to
the imposition of Assamese as the
language of the State. I can under-
stand the feelings of the Assamese
there. I appreciate their natural
desire about their language.

Sir, it was an evil day for India
that we formed our States on linguis-
tic basis. Every State has got its own
language. Naturally, the Assamese
people can expect that their language
also should be the language of their
States. That is a natural expectation
and ambition. I do not know how the
Central Government will satisfy their
ambition. But the problem is really
difficult there, T7f they had proceeded
more tactfully, on a policy of concilia-
tion and not followed a policy of forced
Assamisation, I think the difficulties
would have been reduced to a great
extent and the task would not have
been so difficult for them.

Shrimati Mafida Ahmed
May I say, Sir......

Mr. Speaker: Order, order. He is
not yielding.

(Jorhat):

Shrimati Mafida Ahmed: Shri Guha
is referring to Shri Hynnicwta and
said, he said that Assam......

Mr. Speaker: Order, order. What is
the meaning of this? I would not
allow this sort of interruption, unless
it is a point of personal explmnation.

Shrimati Mafida Ahmed: Just now
I learnt, Sir, that I shall not be allow-
ed to speak because I happened to
be a member of the delegation. I
would, therefore, request vou to
allow me to make gsome clarification.

Mr. Speaker: Order, order. There
is no good asking any clarification
from him. The hon. Member will
kindly resume her seat.
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Shri A. C. Guha: Sir, on the first
day of the debate some mention was
made about a novel Matikar which
means: “To whom belongs the land”.
This novel book is an indication of the
attitude of the Assamese speaking
peop!e base on the agrarian movement,
but what apparently is the theme of
that book? My hon. friend, Shri Basu-
matari tried to explain that it was a
book on communily development. Sir,
there is a song in that book. Young
men were asked to stand in a line
with bows and arrows in their hands
and they sang this song:—

Bengal Kheda Bhai, Bengal Kheda
Assam Desar Para Bengal Kheda

It means: ‘Drive out the Bengalis,
drive out the Bengalis, drive out the
Bengalis from Assam.”

Bideshi bangale desh lutile Dhan
sampad saklo harile

It means: “The foreigner Bengall
has been plundering the country and
stealing away all our wealth.”

Shri Tyagi (Dehra Dun): When was
it published?

Shri A. C. Guha: It was published
in 1957, and it ran into more than
one edition.

Shri Basumatari: Sir, he should not
misquote the book like that. It does
not mean: “Drive out the Bengalis”.
If you look at the meaning you will
find what actually it says. It says
that all Bengalis, non-Bengalis, the
tribals and others should all join to-
gether and cultivate the 1land in a
co-operative form. That is the mean-
ing. Why should the meaning be dis-
torted?

Mr. Speaker: Order, order. He
gpoke already. He cannot have a
second chance.

Shri Basumatari: Why should he
distort and twist the meaning of that
book in that way, Sir?
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Shri A. C. Guha: Sir, I am nod
staiing all these things in a spirit of
acrunony or o score a point on Assam.

Shri Narasimhan (Krishnagiri): Sir,
the hon. Member may be requested to
place that book on the Table of the
House. (Interruptions).

Shri Braj Raj Singh (Firozabad):
Sir, I rise on a point of order. With-
in this House, Sir, is it- permissible
for any hon. Member of the House,
howsoever high he may be, to threaten
another hon. Member of the House.
(Interruptions).

Shri Raghunath Singh (Varanasi):
The leader of a party has gone to a
member of that party.

Shri Basumatari: What I have stat-
ed is the actual meaning. He has
misinterpreted it.

Mr. Speaker: Order, order. Will he
resume his seat or not? I think I will
be obliged to ask him to keep out of
the House if he persists in this kind
of talk. I have seen him repeatedly
doing this. He indulged in the same
kind of interruption yesterday alsa.
Yesterday he came from the last sea
to the first seat. Today also he is
doing the same thing. I cannot allow
this kind of thing to go on.

Now, there is no point of order im
this. I expect, on the other hand, the
leader of every group to control the
Members of his party, otherwise we
cannot get along (Interruption). One
or two opposition groups evidently de
not feel their responsibility. They
must control their own following. I
welcome this kind of assistance so far
as it is possible.

Now, Shri Guha may proceed (In-
terruption).

Shri Ranga (Tenali): Let us provide
a bow and arrow to the Prime Minis-
ter also (Interruption).

Mr. Speaker: I can't hear—Shri

Gubha.
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Shri A. C. Guha: Sir, I am stating
this not in a spirit of acrimony or for
scoring point over Assam.

Shri Basumatari: Sir, I was not
threatened by the Prime Minister, he
simply wanted me to resume my seat
and I did so.

Mr. Speaker: Order, order. Will he
keep quiet or not?

Shri A. C. Guha: I am stating this
simp'y with this idea that the House
should know the real problem, the size
and enormity of the problem. It is
no use indulging in some truism that
integrity of India sheul!d be main-
tained. If this House allows certain
things which undermine the integrity
of India, then, certainly, it is no use
uttering those truisms and those good
wishes. That is why I am bringing
this thing to the notice of the House.
I am not saying this in any spirit of
anger; if anything, I am only saying
this with a spirit of agony and pain
that these things should have happen-
ed in any part of India. It is an omi-
nous sign for the integrity of India.

Sir, the Jain Committee has men-
tioned about the procession in Shil-
long. He has mentioned in the re-
port a phrase said to have been
uttered there. He has said that the
Assamese language has been called the
“donkey’s language”. I am not sure
whether that phrase was uttered or
not, but simi'ar and far more objec-
tionable abuses were being hurled
upon the Bengalis by the Assamese. I
have got printed things, hand bills
and notices, with me, but I do not like
to disclose them and mention those
things here. But about the procession,
the convener of that procession, Mr.
T. W. Pakyntein, wrote a letter in
time to the ashamed citizens of Shil-
long expressing his regret if anything
like that has happened in that pro-
cession. I can place the letter on the
Table of the House. This letter was
suppressed by the Assam press. This
was not read at the public meeting,
which the Assamese convened after-
wards. ! am sorry that the parlia-

SEPTEMBER 3, 1960

Situation in Assam 6630

mentary delegation also did not refer
to this letter. That gentleman ex-
pressed his sincere regret if such a
thing had happened and if such a
thing had been uttered about the
Assamese language. He was sure that
there was no such intention in the
minds of the organisers, namely, to
utter those words.

Then, it has also been mentioned
that the trobubles started from the
4th July. I have got a list. From
26th June to 3rd July, there were
at least 110 cases reported to the
police. The police had taken cogniz-
ance of these 110 cases. There must
have been many more cases which
were not reported to the police. So,
up to 3rd July, starting from the 26th
June, within seven days, there were
at least 110 cases reported to the
police who took cognizance of them.
Some of the cases were of a serious
nature; perhaps my hon. friend
Pandit Thakur Das Bhargava may be
able to decide about the seriousness
of these cases and to exp'ain the rele-
vant sections of the Penal Code. I am
not a lawyer. But I am told that
some of the cases were molestation of
women and one case was of rape.

So it is not quite correct to say that
the trobules started only from the 4th
July. The troubles started long be-
fore that. The troubles started when
our hon. friend Shri Feroze Gandhi
went to Assam by the end of April or
early in May. I think he went there
on the 21st April in connection with
the work relating to the Assam refi-
nery. I am told by Shri Feroze
Gandhi that there were only about 40
Bengali-speaking employees out of a
total of 400 employees and they were
all permanent residents of Assam.
Still, my hon. friend Shri Hem Barua
has told Shri Feroze Gandhi that these
40 people also, out of 400 employees,
should be removed from the service of
the Assam Oil Refinery.

Shri Jaipal Singh (Ranchi West--
Reserved—Sch. Tribes) I want to as-
sist my hon. friend on the other side,
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because Shri A, C. Guha has said
something that could be very badly
misunderstood. He said that the
trouble started when Shri Fercze
Gandhi went there. It would mean
that Shri Feroze Gandhi started it!

Mr. Speaker: I do not think he
understands it in that way.

Shri Jaipal Singh: It would be mis-
understood.

Mr. Speaker: It would not be mis-
understood. Everybody understands
Shri Feroze Gandhi.

Shri A. C. Guha: This present gene-
ration of young men has been nursed
on the idea that Assam is the land
only for the Assamese-speaking peo-
ple. Their mind has to be disabused
of it. Since the day when Shari
Chaliha assumed charge of the State
of Assam, he has been trying to im-
prove things. In fact he has changed
some of the rules and regulations.
That is why the demonstrators, along
with the demand for the blood of the
Bangalis, have also demanded the
blood of Shri Chaliha. One of the
war-cries was, not only should Shri
Chaliha resign but also the blood of
Shri Chaliha should be shed.

Only from the 1st September, the
Students Demand Week was schedul-
ed to be started, but fortunately, the
Assam Government has banned it.
‘What were the demands scheduled for
that week? One of the demands was
that Assamese should immediately be
made the State language. Then, Shri
Chaliha should resign. What is the
offence of Shri Chaliha? Because he
has been trying to be more liberal and
was trying to adopt a wiser policy
as regards the future of Assam! That
the Chaliha family hag intermarriage
with Bengalis was, perhaps, another
offence. That is why the chauvinists
have been trying to dislodge or dis-
credit him. It is no use denying the

BHADRA 12, 1882 (SAKA)

Situation in Assam 6632

fact that some elements in the Con-
gress were behind this trobule; some
elements in all other political pariies
were also behind this trouble. It is
for all these parties to see that ail
these elements are exposed and pro-
per action taken against them.

Shri Ram Sewak Yadav (Bara-
banki): Which are those parties?

shri A, C. Guha: That is why we
demand that there should be an en-
quiry, as Acharya Kripalani has sa.d.

Now, if he wants his party to be
thoroughly examined, I say that the
activities of all parties should be ex-
amined. It should also be the concern
of the Congress organisation to see
that the Congress is cleared of all
such elements who may be lurking
there with sinister motives and who
may be trying to create trouble with-
in the two sections of Assam.

An Hon. Member: What about the
Communists?

Shri A, C. Guha: All the parties
which have been indulging in intla-
mmatory speeches. 1 can also admit
that none of the political leaders
would have expected or apptehended
a rising of this nature, a holocaust of
this size and dismension. But they
created all the trobule. These include
the Congress, the PSP, the Commu-
nists and all other parties. There is
another party, the RCPI, which is not
represented in this House.

Sir, I shall not speak about the in-
cidents that have taken place. These
are horrible stories. Much has been
said about them. In the Jain geport
also, there is a clear indication of the
nature of the incidents, and I think
that the enquiry which the Prime
Minister has announced in this House
will disclose all these things.

I should like to mention at least
one case of these incidents. There
was an old ashram—the ashram of
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Swami Nigamanand a religious insti-
tution. Even from our good old days,
we were reading books of Swami
Nigamananda about the training of
men into nationalism and into life of
purity and truth as propagated by
this ashram, among other things. That
ashram has been working there for
more than 60 years. That has been
ravaged and destroyed. To what low
level this fury could have dragged
them down! I do not know the ex-
act value of what has been destroyed.
But I am told that the loss would run
to several lakhs of rupees. That reli-
gious institution, doing social work,
also fell a prey to the linguistic
chauvinism exhibited by the demone
strators. I am also told that ceriain
other Hindu temples belonging to the
Bengalis have been desecrated.

Yesterday, Shri A. P. Jain inter-
rupted in the course of a speech and
said that in Cachar some houses be-
longing to Assamese-speaking had
been burnt. I am told that not a
single house belonging to Assamese-
speaking people within the district of
Cachar was burnt. I think I can quote
the authority of Shri Anil Kumar
Chanda for this, as he belongs to
Cachar and knows things there much
better than Shri A. P, Jain is expect-
ed to know. I think Shri A. P. Jain
should not have made such a state-
ment without ascertaining the proper
facts about the situation there.

Another thing has been said in
defence of the Assam Government,
namely, that Shri Chaliha fell sick
and the next man in the Ministry,
Shri Fakruddin Ali Ahmed and also
the Chief Secretary, were away in
Kashmir, Shri Chaliha fell sick on
the 6th July and Shri Fakruddin Al
Ahmed left Assam on the 25the June
and came back to Assam either on the
5th or on the 6th July. So, there
was practically no gap between the
illness of Shri Chaliha and the re-
turn of Shri Fakruddin All Ahmed.
Why then could the Assam Govern-
ment not act in the matter? Of course,
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I do not accept the premise that the
absence of Shri Fakruddin Ahmed or
the illness of Shri Chaliha should
have immobilised the Assam Govern-
ment completely. That cannot be any
excuse for their complete inactivity
and, in certain cases, also for con-
nivance in the activities of the de-
monstrators and trouble-makers.

Mr. Speaker: The hon. Member's
time is up.

Shri A. C. Guba: I am finishing with
one more point. As the Assam Gov-
ernment have failed, similarly, the
Central Government have also failed.
I do not command the eloquence of
Shri Tyagi, my hon. friend sitting in
front of me, but I share his feelings
that the Central Government has
failed in taking steps in time. Simply
sending the army is not enough. At
whose disposal was it placed? If the
army was placed at the disposal of
the State Government, to be moved
only on request of the State Govern-
ment, then, it was no use sending the
army, because the State Government
did not take any action. So, the Cen-
tral Government and the intelligence
department of the Central Govern-
ment have also failed in this regard.

Before I resume my seat, I would
like to make an appeal to this House:
that we should consider what man has
made of man. We should think of the
thousands of terror-striken of uproot-
ed men in Assam. I think it is Words-
worth who in one of his poems, has
said: “What man has made of man”.
I should like to remind this House
of what the well-known Vaishnava
poet of Bengal, Chandi Das said. He
taught us:

T AT WY, WA IR AT €7,
T FIRATE !

“Hear, oh! Brother, man! Over every
thing else is man true; There is noth-
ing above man.”
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Man should not be sacrificed in this
orgy of linguistic or sectional fanatic-
ism; man has to be saved. All other
developmental works go to nothing if
man cannot be protected and if we
cannot produce the true type of man
and humanity in India.

Shri Narasimhan: I would like to
ask two questions before the hon.
Home Minister starts, so that it may
be casier for him to answer. The first
question is, would it not be better to
put the refugees in Cachar area where
the Bengali population is predomin-
ant, instead of their being kept in
Bengal? Secondly, what use did the
Government of India make of ihe
agency of the Governor of Assam?
Why was any role not assigned or
played by him?

The Minister of Home Affairs (Shri
G. B. Pant): To both these questions
I think I might reply just now. The
people who have gorne from Bengal
to Assam should be rehabilitated in
their original homes in Assam. It
weuld not be fair to ask them to
change their home State and  be re-
moved to another place. So, every
attempt will be made by Govern-
ment to see that they are properly
and safely rehabilitated in their ori-
ginal homes.

As to the other question, the Gover-
nor of Assam has been quite active
and he has been co-operating with the
Government and using his own ex-
perience, resources and whatever he
has attained in the course of his long
service for the solution of the diffi-
culties which have faced Assam in
recent months,

Sir, I should like with great respect
to express my appreciation of the
manner in which this debate has been
conducted in this House. Hon. Mem-
bers have expressed their views and
also offered their criticisms wherever
they thought necessary without acri-
mony or rancour and they have spoken
with candour, with vigor and many
with marked eloquence. That this
House should be able to conduct its
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proceedings on a ticklish subject of
this character with such dignity and
decorum is a tribute to the discipline
that we have acquired in running
democratic institutions. For that, the
House, and you in particular, deserve
congratulations, if T may say so, though
the subject is a very painful cne,
which we are dealing with just now,

While opening the debate, the
Prime Minister dealt with the various
aspects of this problem and made an
authoritative statement. So, it is not
necessary for me to repeat in subs-
tance what he has already dated. My
friend, Shri A. K. Sen, who has spent
a number of days in Assam, doing
everything possible to help those who
had suffered and to bring about an
atmosphere which would facilitate and
accelerate the process of rehabuilita-
tion and has instilled a sense of sccu-
rity, has also given his views and
impressions in a very eloquent and
lucid manner, I hope, in the circum-
stances, I will not take a long time
of this House.

J should like to express at the out-
set my grateful appreciation of the
pains taken and the thought bestowed
on this subject by the Members of the
Parliamentary Delegation. Their re-
port is a weighty document and I am
really thankful to the leader and to
the other Members for the strenuous
time that they spent for more than a
fortnight continuously. They  were
out of Delhi for nearly 12 days and
during all the time that they were
out, they were running from piace to
place and hardly had any hours for
taking rest or even for sleep. So, the
report that they have presented bears
the imprest of the manner in which
they have dealt with the various issues
in a dispassionate and detached way.

1 was sorry that some of the hon.
Members found fault with this report.
It is open to anyone to agreec or to
disagree with- any of the proposals
contained in the report or the state-
ments made there; but, to insinuate
that the report did not convey the
genuine and impartial opinions and
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conclusions reached by the Members
of the Delegation is hardly fair. The
Parliamentary Delegation was 1ppoint-
ed by you and the hon. Chairman
of the Rajya Sabha and it had been
entrusted with a difficult task, In
the circumstances, their efforts should
have beecn appreciated. But 1 am
afraid that they have not been g.ven
their adequate meed for whai they
have done.

Sir, I personally feel, after listening
to the speeches that were made in
this House, whether on this «ide or
on that, that there is a great deal of
agreement among the members of this
House. The differences may be mag-
nified, but they are not really so
sharp as one would like to magaify
them into, or imagine them to be.

So far as the tragic occurrences
that has taken place in Assam arve
concerned, everyone has condemned

them; everyone who has spoken has
expressed his profound sorrow over
such happenings, And the feeling of
some of us is not one merely of an-
guish but also of dismay to some
extent, mixed with depression and a
cerian element of despair. The coun-
try had gone through unmeniionable
suiferings in the wake of and during
th: partiticn. It had, during tnose
davs, gone through the fire of a terri-
fic hotocaust and when we achieved
independence we had earnestly hoped
that we would be able to advance
forward without any hindrance or im-
ped'ment in a peaceful way. We all
had accepted non-violence and in
whatever things we might have failed
we had thought that, so far as cur
adherence to non-violence was con-
cerned, there would be no dewiaticn.
So, we got a shock when we saw
the enormity of the damags an3 !hs
of life, mostly of house and property,
caused by arson, looting and other
crimes, I do not see how any Mem-
ber in this House can remain un-
moved by the stories that have reach-
ed us.

The facts are fully stated in the
Report and, so far as those facts are
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concerned, there is no difference of
opinion between the members oi the
Delegation. Two of them differed
with regard to one of the proposals
or recommendations and one witn re-
gard to more than one recommenda-
tion, but, so far as facts are con-
cerned, there is unanimity among the
members who had gone there. I
think it would not be desirabie to
assume that anything different from
what they have stated in the'r report
has occurred. If there has been,
they would have mentioned it, So,
we should not believe the rumours
that sometimes are circulated on
occasions like this. I do not say that
those who repeat them are not satis-
fied themselves, but it is natural
that on occasions like these, rumours
of various types do get afloat and
are repeated by many people in loose
manner. So, we should accept the
facts as they are given in the Report.

But what happened in Assam, what-
ever be other causes, was the grue-
some manifestation of the spirit of
fanatical linguism, regionalism, paro-
chialism and a greed or desire, what-
ever you call it, to monopolise all
public offices within the State. These
are at the root, When we gained our
independence we used to think only
in terms of the nation, and nobody
thought more of his own State or
even cf the town or the Mohalla in
which he lived. Since then, there has
been a visible deterioration in the
attitude of mind, and the malady, 1
sav, is one which has to be cured
and we must learn a lesson from
what has happened in Assam.

Acharya Kripalan, in the inspiring
speech that he delivered the other
day, gave us an analysis of the situa-
tion and the developments that are
taking place. We have to take them
to heart and see what we can do in
order to get over this growing nar-
rowness and, if I miy say so, even
pettiness in our own minds, and ul-
timately we have to be more national
in our outlook. While we may not
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ignore the affinities that are natural,
they have to be given only minor
place and not allowed to swallow the

very basis of nationalism on whieh
everything else rests,
In this connection, I would also

mention that these occurrences in
Asszm have special importance inas-
much as Assam is the eastern citadel
of our country; specially in the exist-
fng circumstances, it is essential to
have peace and goodwill, harmony
and ccncord among the people living
M Assam.

12 hrs.

The fact that some speak one lan-
guage and others a different one
should not come in the way of that
unity which is necessary or essential
in the existing c'rcumstances. If these
gquabbles go on and there is this sort
heartburning and if the spirit of hatred
or animosity is not completely con-
trolled and replaced by one of amity
and fellowship, then we will suffer
—not only the State of Assam but
the whole of India will suffer. In fact,
th's is a question which affects not
only Assam or Bengal but every part
of our country,

We have some fundamental rights.
We have undertaken to stand by cer-
tain principles. We have given cer-
tain pledges not only to the people
living in any particular State but to
all sections and communit’es, whether
they are in a majority or in a minori-
ty, that they will have a right to live
in peace and enjoy the benefits that
the State or the country can provide
I an equal measure with everyone
else. So, those fundamental rights
kave to be respected, observed and
practised.

Having mentioned these few preli-
minary but bas'c fundamental facts
I would like to state that this holo-
eaust in Assam descended between the
4th and tae 12th of July, The im-
mediate cause was the linguistic agi-
tation. There may be deeper causes
—and probably there were. There may
be also some miscreants behind all
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that was engineered and done but the
imm:da.z cause was associated w'th
language. The proposal for having
Assamese as the State language
was made and has been before the
people cf the Valley at least for a
pretty long time. When the Gover-
nor’'s Address was last discussed it
was pointed ocut by the Opposition
that no reference to language or to the
acceptance of Assamese as the State
language had been made in the
Address, Almost all the members of
the Opposition were united in this
demand. On that occasion the Ch'ef
Minister of Assam, Shri Chaliha, made
a statement. I do not want to read
the whole of it, but he said:

“Government would prefer to
wait till they get the same demand
from the non-Assamese-speaking
population for declaration of
Assamese as a State language.
Government feel that this ques-
tion should be judged more from
the point of view of appreciat'on
and acceptance than from the
point of view of majority or
minority. If this issue is decided
only on the basis of majority or
minority, the Government is
afra’d that its object would be
defeated.”.

While the statement made by the
Chief Minister was in a way wel-
comod by those who did not speak
Assamese, there was an agitation
started in the Valley. It was mostly
the people who did not belong to the
Congress who started and organised
that movement. T think that some of
the Congressmen also may have had
sympathy with that, but they could
not, in view of this statement, openly
take part in any such act'vity.
Thereafter on account of this agita-
tion the Assam State Congress consi-
dered this question and gave thought
to it. They passed a resolution
which has been appended to this re-
port and in which they said that
Assamese might be adopted as the
State language for use for such pur-
pose as may be determined by Gov-
ernment but Cachar and the Hill areas
should be excluded 'till they are ready
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for it, Then there are other parts in
it which say that so far as employ-
ment goes nobody will be debarred
because of his ignorance of Assamese
and also that protection will be given
to the minorities and so on. That
resolution is attached to this. They
had hoped that this resolution would
lead to scme sort of an understanding
and there would be no further agita-
tion bver the question, but the result
‘was just the contrary. There was agi-
tation among the people who lived
in the Valley and also among those
who lived in Cachar and in the Hill
areas. So this agitation continued,

Sometimes some remarks were
made which gavc cuuse for irritation
here. Something was said in another
place and there were a number of

meetings, demonstrations, counter-
demonstrations etc. On the 21st
June, I think, the Chief Minister

issued a statement and said that he
‘was sorry that there had been such
an amount of excitement over it and
he appealed to the people to maintain
peace and calm and not to lose their
bheads over this affair. That was
about the 21st of June, I think,

The Minister of Law (Shri A, K.
Sen): Twenty-third,

Shri G. B. Pant: That statement
too is appended to this report. But
even that did not produce the desired
result and the situation became some-
-what tense.

There had been some petty inci-
dents and they continued on till the
30th June when the District Magis-
trate had to promulgate orders under
Section 144 and also I think he im-
posed curfew ai Gauhati. But, on the
1st, he withdrew the orders regard-
ing curfew at the insistence, I under-
stand, of one of the hon, Members
of this House who sa‘d that he could
not acquiesce in or comply with
such an order and that it should be

withdrawn. A Peace Committee was.

also formed. So, the District Magis-
trate withdrew the order.
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On the 2nd, however, the situation
deteriorated again and things became
somewhat worse. Some  things had

2.n happening from time to time and
on the 3rd, as T said, the situation did
not show any marked improvement,
On the 4th, a few houses near a school
or college were set on fire and one
boy died and six others were injurad,
so far as the injuries at least by bullet
are concerned. The police had re-
course to firing. Thereafter, some
time later, the boy’s dead body was
foolishly * taken from  Gauhati to
Jorhat in Sibsagar district passing
through Nowgong and other places
and it created further excitement.
From the 4th onwards there was vio-
lence in an extreme form in the
valley. Unfortunately, the sufferers
were those who had not raised any
objection against the acceptance of
Assamese as the State language, In
fact, some of the leading members of
the Bengalee community had presided
over meetings held in support of this
proposal. Still, these people had te
suffer.

I need not give a detailed account
of this orgy of violence which conti-
nued for eight days. After the 12th,
the situation was brought under con-
trol, or rather law and order res-
tored to a large extent. There were
no major incidents except for a day
or two perhaps in Sibsagar or Now-
gong. Otherwise, the situation was
retrieved to a great extent. Thus,
there was bad time during the 8 days.

I personally had been in close touch
with the Chief Minister and also with
the Governor and later with the
Finance Minister. There was some
confusion, I think, in some of the
statements made here when it was
said that the Finance Min‘ster and the
Chief Minister were both absent and
incapacitated. The Chief Minister
continued to work till the 5th of July
and the Finance Minister reached
there on the 5th, T had occasion to
write to the Chief Minister from time
to time and I gave him such advice
as I thought would be appropriate
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in the circumstances. There was
every hope, and in fact, there had
been little doubt that the situation—
I am talking of the period before the
4th—was not in any way very diffi-
cult and that they could bring it under
control. That was the view of the
Chief Minister in a letter which I
received about the end of June and I
had discussed with the Governor who
seemed to be of the same opinion.

Then, I saw that the situation had
not improved because of what had
happened in Gauhati and during a
day or {wo before the end of the
month of June. I wrate to the Chief
Minister on the 3rd of July a letter in
the course of which 1 said:

‘““Serious as the present situation
is, its po-entialities are even more
dangerous. The Ministry of De-
fence have arranged for a ‘batta-
lion of the Army to stand by for
aid to civil power in case of need.
£ the situation worsens and, in
your judgment, the aid of the
Army is required, fhe battalion
will be available.”

1 also said in my letter that suitable
arrangements should be made for liai-
son with the Army authorities.

1 had occasion to meet the Finance
Minister, I think, on the 4th of July.
I discussed the situation with him.
We then studied the situation as it
had developed and T made certain
Tequests. On his return, he himself
said that all the Ministers were ac-
tive, they were going round; and some
of the Congressmen also were trying
to get over the situation which had
befallen Assam, and other combined
efforts did produce some results from
the 4th onwards. I was also in touch
with the Governor, and I understood
from him on the 7th or 8th that with-
in three or four days this holocaust
woulq cease, that deterioration of
that magnitude would not continue
and law and order would be brought
under control. What he had said
Proved to be correct, for, as I said, by
the 12th the situation had been to &
large extent brought under control.
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I need not refer to the correspond-
ence that I had thereafter, the sug-
gestions that I made for rehabilitation
and other measures that seemed to me
to be necessary, but 1 have perhaps
to make one statement, and I do so
unreservedly. If there has been any
lapse on the part of the Centxal Gov-
ermment, then I am primarily and, it
the Prime Minister will let me say
so0, even solely responsible for it and
no one e'se should be blamed for it
1 have tried to do what I thought 1
could in the circumstances and ihe
failure in doing what others might
think should have been done was ou
my part. So, about that there need
be no doubt in the House.

It has been sugges'ed here that we
should have imposed President’s rule
in Assam, and it has been further
suggested that we refrained from do-
ing so because the Government in
Assam also was connecied with the
Congress. Well, I can only say that
where ma'ters of such a serious cha-
racter are concerned, the Government
would be betraying the cause of the
country if it failed to take necessary
steps because of any party considera-
tions or in a partisan spirit.

The question was whether Presi-
dent's rule would have produced bet-
ter results, whether, in the circum-
stances in which Assam was then
placed and in which we had to func-
tion there, President’s ru'e would
have proved wholesome and beneficial.
I may state here that all parties in
Assam were opposed to President's
rule. Not a single party wanted it,
and the position would have been
further complicated, if the President
could not get the assistance or co-
operation of any one in Assam. It
would have only led te further em-
bitterment of relations, greater sulen-
ness on the part of those who had
been working for the restoration of
good feeling, and resulted in further
deterioration in, the situation. —How
could then the President func'ion bet-
ter?
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It has also to be remembered that
this violence was brought under con-
trol on the 12th, By the 12th it had
almost ceased to exist. It lasted for
eight days. Could the President have
brought about a speedier restoration,
brought about conditions which would
have resulted in greater harmony or
lesser tension? This would necessarily
have led to estrangement of every
section in Assam, as no one was pre-
pared to stand by the President if the
President took up the administration
§n his own hands. Only the Govern-
or and a few officers associated with
him could not have been very effec-
tive.

Besides, the real difficulty in Assam
was the system of administration,
the weakness of the administrative
machinery, and that could not be re-
medied in a day or two. We could
not tone up the administration just
by a magic wand. Tt is an affair
which necessarily takes time,

And could the President find a bet-
t{er man for administering the affairs
of Assam than Shri Chaliha? Shri
Chaliha enjoyed the confidence of
everybody. Even in this House every
one has spoken highly about his im-
partiality, about his liberal outlook
and about his desire to do justice to
one and all. In the circumstances,
what better agency could have been
provided for this purpose?

Then, whenever you introduce Pre-
sident’s rule there is a demand by the
people of the Sta‘e for it, and there
is often a report by the Governor
that President’s rule is necessary. In
the case of Kerala, I may just state
that we had received suggestions to
this effect from the Governor long
before we introduced President’s rule
there. We did not take up the reins
of administration forthwith.

I am not inclined to speak in a
polemical way, but Shri H. N. Muker-
jee said that we had perhaps avidly
pounced upon the occasion of the pre-
text that we found for introducing
President’s rule in Kerala, while we
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were reluctant to do so in Assam.
President’s rule in Kerala was forced
upon: us. We did not want President’s:
rule, ‘but the stage was reached when
the Kerala Government iself did
not want to have the responsibility
of facing the ugly situation that had
grown up in the State.

Shrimati Renu Chakravartty (Basir-
hat): They are capable.

Shri G. B. Pant: They are capable,
I do not deny that, but there are mo-
ments when even capable men find
themselves helpless.

Acharya Kripalani (Sitamarhi): It
has happened in Assam,

Shrimati Renu Chakravartty: Es-
pecially if they are non-Congress.

Shri G. B. Pant: As I was submit-
ting, there was no desire to make
any discrimination. In fact, when the
Punjab legislature had a majority,
and a big majority, of Congressmen,
the President imposed President’s rule
on Punjab.

12.30 hrs.

And when the Central Govern-
ment here is also associated with
the Congress, even if we take
over President’s rule from a Congress
State ourselves, the power does not
go over to others. We in the Centre
have little control over the States;
if we were anxious to have more
power ourselves and also to help the
Congress thereby or to maintain the
prestige of the Congress, we could
easily do so, because the Centre does
not owe allegiance to any other party.
What was done at the time was not
in any way actuated by any partisan
motives, and I still think sometimes
people can be wise after the event.
I do not know if I can grow wise now
at this age. But even after the event,
I now feel, even now, I have no doubt
that - it would have been wrong to
impose President’s rule on Assam in
the circumstances in which Assam
was then placed, and in which s
affairs had to be administered.
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So, I might respectfully submit that
the Army had been alerted even be-
fore the situation became so sarious
on the 4th and, also thereafter, five
battalions of the Army, which is an
unusually powerful section of the
Army, were placed at the disposal of
the civil power from time to time.
That was the occasion for strengthen-
img the hands of the State Govern-
ment and giving them a maximum
striking force. Besides that, the
Assam Rifles was also placed at the
service of the State Government. So,
so far as the force that is needed in
the circumstances ig concerned, the
Centre did more than anyone could
have expected or more than anyone
could have demanded. Besides that,
on the 10th, I think, the Defence Mi-
nister himself went to Assam, and
he conferred with the Governor and
other officers there, and satisfied him-
self about the arrangements that had
been made in this connection.

Thereafter, as hon. Members are
aware, the Prime Minister himself
went on the 17th to Assam and stay-
ed there for three days and returned
on ‘he 20th. He visited most of the
affected areas, and he met, I think,
not only big crowds, but the repre-
sentatives of a number of organisa-
tions and also discussed matters with
them. Thereafter, the Law Minister
went to Assam and spent, I think, ten
or twelve days in Assam. So far as
non-official are concerned, the presi-
dent of the Congress has also gone
there on the 10th, and Mrs. Indira
Gandhi has also accompanied the
Prime Minister; she had gone on a
peace mission. And, so the Central
Ministers were taking the due inter-
est, I would not say that they were
doing more than what the situation
demanded, but none can say that they
did less than what they could do.
They also went there, and they did
what they could, to assess the situa-
tion and to see that mainly the pro-
cess of rehabilitation was accelerated,
tension was relieved, and so far as
possible, goodwill and mutual confi-
dence were restored. They made
efforts in that direction. We have
now to continue that process.
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On his return from his tour, the
Prime Minister gave further thought
to the problem. And when Shri A. K.
Sen came back he made some definite
proposals, which were accepted, that
the Army should be deployed for
constructing houses for the persons
who had left Assam. He also sug-
gested that some Central Minister
should help the Governmen! of Assam
in a co-operative way, in order to
expedite and accelerate the process
of rehabilitation and restoration of
confidence. And he also suggested
that some sort of an enquiry would
be necessary. Thereaf er, this matter
has been constantly before Govern-
ment. We have been doing all we
can,

We have received the report of the
Parliamentary Delegation, to which I
have just made a reference. Hon.
Members may have seen the policy
statement issued by the Government
of Assam. The Government has un-
dertaken to take effective measures
for the punishment of the guilty, re-
gardless of the position that they
might be occupying and regardless
of their party affiliations.
They have also undertaken to punish
the officers who may have been guilty
of any partisanship, negligence or
any other lapse in this respect. They
have also decided to take action
against the students so that the in-
discipline that has been prevailing
there may come to an end. As hon.
Members might be aware, the stu-
dents’ action committee or some
other organisation there had announc-
ed their intention of having a De-
mand Week from the first of Septem-
ber. The Government there dis=
suaded several of the local unions
from taking part in it, and they with-
drew from the movernent.

About others, they issued orders
under section 144 Cr.P.C. and did not
allow any meeting to be held or any
procession to be formed and alse
arrested a number of s:udents—per-
haps 9. I refer to this, as there has
been some controversy about the
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necessity or expediency or advisabili-
ty of curbing the activities of the
students. Nobody wants to put any
fetters on . the students. Nobody
wants to interfere with their legiti-
rx'{ate cultural, academic or other acti-
vities. They must have free scope
to grow so that their personality may
flower fully and they reach the age
of maturity. But one has to take the
circumstances into account and then
to devise such measures as may be
necessary for achieving the immediate
purpose. What will have to be done
later, is a different thing. Perhaps
this might be one of the questions
that the Committee of the Commis-
sion that is intended to be appointed
in order to go into the basic causes
may like to consider. But for the
present, immediate action, wherever
necessary, has to be and should be
taken. Otherwise, the difficulties will

be aggravated and complications will
arise.

After all, it canno: be ignored that
the students there are a fine lot whom
I had occasion to address in the Uni-
versity more than once. If they go
out of hand, their careers will be
ruined. The policy statement also
says that those among the students
who have been guilty of violence will
not be given any job in the Govern-
ment. That is also one of the decla-
rations made by the Government of
Assam.

There are other. proposals contain-
ed therein, one of them concerning
the Press. There has been some
controversy about it. Again, no one
wantg to fetter the freedom of the
Press. We brought forward a Bill
for the repeal of the Press (Objec-
tionable Matter) Act sometimes ago
8o that there might not be the least
interference with the Press in any
way and at any place. That is so far
as fetters that may be of a compre-
hensive type and that may affect *he
expression of views or the publica-
tion of correct news are concerned,
but where communal disturbances are
concerned, where incitement to vio-
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lence is concerned, it is worth con-
sidering whe her some steps would
or would not be necessary. That too
might, I think, be for the Press re-
presentatives and the Press Club or
whatever it is called—they have got
a number of organisations—to con-
sider whether they should not take
some steps, or whether this question
too might be—whatever steps may be
taken in the meantime—finally con-
sidered by the Committee (Interrup-
tions). bt

An Hon. Member: There is a power
failure. We cannot hear.

Shri G. B. Pant: I do not think you
will lose much.

So 1 should think that will also be
a matter for further consideration.
The present attitude of Government
towards this question has already been
stated by the Prime Minister.

We are extremely sorry that the
people who had gone from Assam to
West Bengal have not yet found it
advisab'le to go back. There is panic;
there is a sense of fear. We have
to work not only for the restoration
of law and order, but for the restora-
tion of normal conditions, of an atmos-
phere in which these people may feel
reassured, go back to their homes and
work there freely without any sort
of hinderance or without any sort
of apprehension.

The ‘question is essentially psycho-
logical and it has to be dealt with in
that manner. I hope the friends from
Assam who have expressed their sor-
row over these happenings will use

‘ their influence, will exert themselvses

and see that this feeling of dis‘rust,
panic and fear is removed. I trust
that the Government of West Bengal
will also co-operate in this task which
concerns both Governments. The
Central Government has already taken
some measures. As I submitted, the
Army has been asked to build houses
in compact areas. Most of the houses

that have been burnt cannot perhaps
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be handled by the Army people, but
wherever there are compaci areas
and pucca houses, they may do what-
ever they can.

There is also a demand that finan-
cial assistance should be given to the
Government of Assam for the relief
and rehabilitation of these people. It
should be given and the Central Gov-
ernment will, I presume, be prepared
to give necessary assistance, so that
not only their houses may be rebuilt
but also they may be able to start
afresh and have their tools, instru-
ments and other things and also such
allowance as may be necessary for
their maintenance for some time.
Other measures also will be taken
and I hope one of the Central Minis-
ters will be requested to go to Assam
—and also to Bengal at times—to
assist and co-operate in the real task
which lies before us. So far as the
.State of Assam is concerned, many of
the people who had gone away due
to panic had come back to their
homes. I understand about half of
the houses that had been burnt had
been reconstructed with the help of
the ' local people and—the House
would be -glad to note—also of the
students in a number of places. So
far as the camps in Assam are con-
cerned, I think the problem is not
very serious and the people will be
moving to their houses. In Bengal,
I understand that about 45,000 are
in camps or with friends. That is an
enormous number. Bengal is already
over-strained and it cannot afford ‘to
take more refugees. So, arrange-
ments would have to be made for
their speedy rehabilitation and the
co-operation of the two Governments
and the assistance of the Central
Government will, I hope, enable them
to go back to their homes. They have
been either driven away from their
hearths and homes or they have left
them in a state of panic and fear.
It is the duty of the people living
there to see that such feelings do not
continue any further and that all feel
that their homes are their homes and
all thosewho live in Assam, whether
they speak Bengali or they belong te
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the tribals are as much citizens of
Assam as those who speak Assamese.
This problem does not in any way
affect the basic position, whichever
language one speaks. These Bengali
citizens have, I understand, in many
cases, been living for generations in
Assam. But whether one is an old
resident or not, under our Constitu-
tion everyone is free to go io any
part of the country, to stay there and
to take up any lawful avocation in
the country. That is a right which
every citizen is entitled to enjoy and
as the hon, Members may remember
sometime ago we passed a law to the
effect that the domicile rule will pot
be a'lowed to stand in the way of
applicants for appointmen's in States;
that even a person living outside a
State will be free to seek employ-
ment in another State. While we
have passed such a law, there is now
difficulty even within the State itself
and the people who have been living
there or who are living there are
treated in a different manner. So,
the basic principles which have guid-
ed us so far and on which our entire
policy and our Constitution are based
and the directions which it contains
have to be kept in view by every-
one.

The Committee of Members of Par-
liament have made a series of recom-
mendations and those constructive re-
commendations will all be sympathe-
tically considered and perhaps to a
large * extent accepted by the Gov-
ernment. But I am not in a position
to say anything very definite. Their
recommendations seem to be quite
reasonable and deserve very earnest
consideration.

I beg to state in the end that we
bave to remember that in this coun-
try when we are faced with grave
problems, there could be no room for
petty squabbles. Our minds are
growing narrower and narrower and
our outlook perhaps more and more
illiberal. If this process continues
the very foundations of our soclety
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and of our independence will be erod-
ed. Nothing will endanger the secu-
rity, integrity and safety of India
more than such developments inside
the country. So, I hope in dealing
with problems of this character in
the States the authorities concerned
will remember that they have to act
in accordance with the principles that
have been laid down in the Constitu-
tion and the directions that may be
issued by the Government in confor-
mity with these principles.

Shri Amjad Ali (Dhubri): May I
seek a clarification from the hon.
Minister? On page 11 of the Report
of this Delegation on Assam disturb-
ance it is said:

“(The Deputy Commissioner)
promulgated a curfew order pro-
hibiting persons to come out of
their homes from dusk to dawn
without permission. The curfew
order was resented by almost all
sections of the people of the town
of Gauhati. The President of the
Assam Pradesh Congress Com-
mittee and others got into touch
with the Chief Minister, who
instructed the Deputy Commis-
sioner to hear the public men and
do the needful. Accordingly, the
Deputy Commissioner called the
leaders of all the political parties
present at Gauhati. Faced with a
united opposition, the Deputy
Commissioner lifted the curfew.”

So, it was due to the united opposi-
tion as well as the united demand of
all the political parties in Assam that
the curfew was lifted. But if I heard
the hon. Home Minister correctly, he
was heard to say that the curfew was
withdrawn at the instance of an hon.
Member of this House. This report
has been submitted by persons who
made an on-the-spot enquiry and
collected facts. Therefore, I want to
know how could the Home Minister
be briefed otherwise to say something
different from the Report itself?
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13 hrs.

Shri G. B. Pant: The statement that
is made in the report is not incon-
sistent with what I said. Other
leaders can be moved By one who is
very keen and then join in making a
genera] request,

Shri Hem Barua (Gauhati); Sir, I
rise on a point of personal explana-
tion. The Home Minister said: “Aa
hon. Member in this House”. If my
guess is correct, Sir, he possibly
meant me. Now, there have been a
lot of allegations against me on this
score. Some papers have even gone
to the extent of saying that here was
a man who took 2,000 students with
him and threatened to violate the
curfew order. This was almost said
by Shri C. K. Bhattacharya also on
the opening day of this Session when
he was speaking on the adjournment
motion. Sir, I want to tell you the
whole position. When this curfew
was imposed on the citizens of
Gauhati no citizen of Gauhati
agreed to it, and that is in
the report also. Even before the
Deputy Commissioner summoned the
public men to meet him in a confer-
ence to discuss this matter, there was

_the Gauhati Bar Library Delegation.

They also met the Deputy Commis-
sioner and tried to convince him of
the futility of the order. Then there
was a meeting. I was also summoned

"to that meeting. When I walked into

the residence of the Deputy Commis-
sioner, Sir, I was all alone, I did not
have anybody with me. Except my
shadow nobody followed me. But,
there, if I remember correctly, I saw
the President of the Congress Party,
the Secretary of the Congress Party,
a Member of the Upper House and
some other people also. We discussed
the matter. The Deputy Commis-
sioner got a ring from the Chief
Minister from Shillong—that is my
information—and the D.I.G., the S.P.
and- the D.C. were present. We dis-
cussed the matter. Our line of argu-

. ment was that it was no use clamping

down Section 144 and the curfew
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order simultaneously, because we felt
that that would arrest the democratic
functioning of all political parties. As
a matter of fact, it happened. If I
may tell you, all political parties
there were immobilised from action
because of these two restrictive
orders. We asked them to give a
fair trial to Section 144 and enforce
it strictly. As a matter of fact, Sec-
tion 144 was not enforced at all, it
was only on paper. We asked them
to enforce Section 144 strictly and
give it a fair trial and if they found
that Section 144 did not work then
alone they should come down with
the curfew order on the people. All
public men, including the President
of the Assam Congress who was pre-
sent there, supported this. Then the
D.I.G, the S.P. and D.C. went inside
for a few minutes to have some high
level consultations. They came out
and said that they were prepared to
withdraw the curfew order.

Sir, I never challenged the autho-
rity saying that I would take out a
procession and defy the curfew order.
1 am not a mad man and I do not
propose to be a mad man.

Shri Sadhan Gupta (Calcutta—
East): Sir, I want one clarification.
‘What stood in the way of the Centre
asking the Army to fan out and pro-
tect the population on their own
initiative instead of placing it at the
disposal of the civil power which
simply did not exist in those days?

Shri G. B. Pant: That will only
lead to confusion and not to any
improvement in the situation. Some
person has to be in charge to manage
the affairs.

An Hon, Member: We could hear
not even a word.

Mr. Speaker: The hon. Minister
said that it would have led to con-
tusion instead of helping the situation.

Seme hon. Members rose—

‘Mr. Speaker: Shri Hazarika—

BHADRA 12, 1882 (SAKA)

Situation in Assam 6656

Shri Radhelal Vyas (Ujjain): Sir,
you were kind enough to allot enough
time for discussion on this subject.
So far only hon. Members from
Bengal and some Members from
Assam have participated in it. It is
a matter of concern fo all of us.
Therefore, if you can give some time
to other Members also, Members from
other States also, we can throw some
light on the problem and contribute
to the deliberations.

Shri Ansar Harvani (Fatehpur): It
is an All-India question. Members
from other States may also be given
a chance to participate in this debate.

Shri N. C. Laskar (Cachar—Re-
served—Sch. Castes): Sir, I am the
only Bengali Member from Assam.

Mr, Speaker: I am trying to distri-
bute the time.

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazarika): Sir, after all that has
been said about the Assam tragedy
by the hon. Prime Minister, by the
hon. Home Minister and also by the
Law Minister, I do not think I should
say anything more. Yet, Sir, I could
not hold my temptation from saying
something of what I have myself felt.

An Hon. Member: We cannot hear
anything.

Mr. Speaker: Let him speak a little
more loudly. The hal] is small. Can’
he speak a little louder?

Shri Jawaharlal Nehru: Many hon.
Members are moving out.

Shri S. M. Banerjee (Kanpur): Sir,
give a chance to those who have a
loud voice.

Mr. Speaker: If there is less noise
in the House I think anybody can be
heard.

Shri- J. N. Hasarika: Mr. Speaker,
Sir, I was saying that after having
heard so much from the Prime Minis-
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ter, the Home Minister and the Law
Minister, there is nothing much left
for me to say.

An Hon, Member: Then why
speak?

Shri J. N. Hazarika: But, Sir, I
could not hold my temptation from
saying something about what I
have felt and what I have seen in
Assam. I happened to be in my con-
stituency—Dibrugarh—when  certain
things happened in that part of the
country. 1 think the impact of the
tragedy can be better seen than des-
cribed. The Law Minister has
described what he saw in Assam. I
do not think I can describe those
happenings in any better way.

At the same time, while I stand
here to speak a few words on the
subject, I “wish to first express my
heart-left condolences over those who
have laid their lives during the dis-
turbances. At the same time, Sir,
I also express my shame for the
atrocities committed on the women
and children, I am referring to the
atrocities and murders committed not
only in Assam but also in some parts
of West Bengal.

Shrimati Renuka Ray (Malda):
‘What was alleged to be due in some
parts of West Bengal was quelled
within six hours and did not include
any crimes against women.

Shri J. N. Hazarika: I said, certain
parts of West Bengal.

Shrimati Renuka Ray: Bengalis
were shot down and killed by the
police to protect lives of the Assam-
ese.

Shri J. N. Hazarika: The descrip-
tion given by the Law Minister is
quite correct. Sir, I came by train in
the last week of July. I did not fly
because I wanted to see actually how
many people were going away 1o
West Bengal. I wanted to see for my-
self what was the influx to North
Bengal from Assam. It was really to
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my disappointment and sorrow, when
I saw the things happening. Hundr-
eds of people were coming actually
till the day I went to Siliguri. I was
alsa told by many persons that actual-
ly law and order was not being~
maintained in Bengal even. I wanted
to see for myself whether that was
also correct. I found that though law
and order was reviving, actually, the
confidence of the Bengali people who
fled from Assam was not revived.
They were coming out. It is true
that it has been a big tragedy. But
we must also not forget the factors
due to which this tragedy has occur-
red.

The day before yesterday we were
advised tha{ we must not indulge in
acrimonious remarks, etc., during this
debate. But I was disappointed yester-
day when I heard our tribal friend,
Shri Hynniewta, who made so many
acrimonious remarks and he inflamed
the passions of almost everybody in
the House. He gave certain figures
which, according to me, are not cor-

rect. I shall come to the details
about the figures later.
I have gone through the report

submitted by Shri A. P. Jain and
others. I find that it is a very
impartial and a very correct report
of the things which have happened
there. 1 completely agree with the
report. I do not understand why
some hon, Members are not giving
justice to this report. The report
says that the integrity of the country
is the first and foremost thing to be
protected by all of us and it is from
that point of view that we should
review the situation in Assam. We
should first try to get the people back
to Assam and see that they are
brought under normal conditions of
living, so that they join their own
professions. With this end in view
and also with the object that im
future such things may not happen
in Assam, this report has been given,
and it has reviewed the whole thing
in an objective manner. I support
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this report and I hope the House will
consider and reconsider this report.
I do not think any report can be
made, which could be more impartial
than this one.

I am really surprised to see so
many things coming in the press and
about which many complaints have
also been written to the Prime Minis-
ter. I want to tell the House that
the reports which came in the press
of Calcutta after the Prime Minister’s
visit were almost incorrect and dis-
torted. Had the press not been in
the scene of the tragedy, probably
many things would not have happen-
ed aftewards. At least 50 per cent,
if not the entire influx of refugees,
was stopped. If the press do not
publish these things objectively and if
they continue to publish objectionable
things—of course, the people were in
a pitiable condition. .. ...

Shrimati Renu Chakravartty: Does
he mean to say that everything that

appeared in the press is all exaggera-
tion?

Shri J. N. Hazarika: 1 was giving
one instance where......

Shri Atulya Ghosh (Asansol): Not
exaggeration. He said they were in-
correct.

Shri J. N, Hazarika: For instance,
the official press note said:

“On the night of August 20,
some miscreants set fire to a
katcha thatched house in the out-
skirts of the Fojai town about 33
miles away from Nowgong. The
police immediately rushed to the
spot and put down the fire with
the help of the local people . . .”

This is a case where the report which
was published, was published in a
distorted manner. I am giving only
one or two instances.

Shri Bimal Ghose (Barrackpore):
He was mentioning 20th August and
so on. These disturbances occurred
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much earlier. So, how could the
incidents which he referred to con-
tribute to the disturbances?

Shri J. N. Hazarika: The hon. Mem-
ber has not contradicted the disturb-
ances as having occurred, as such..
But there are certain reports which
appeared in the papers and which:
were baseless. I am giving another
instanze where the Assam Govern-
ment issued a press note which says.
as follows:.

“Government’s attention has
been drawn to the news items
published in the Hindusthan
Standard of August 6 last alleg-
ing that a brother and a sister
of one Sisir Kumar Ghosh were
murdered on July 16 and 17
last . . .

Some Hon.. Members: August 6th?

Mr. Speaker: Let us wait and listen.
to him.

Shri J..N. Hazarika; The press note
went on to say:

“It was further alleged in the
said report that an evacuee camp
at Sonaribali near Nowgong was
attacked on 1st July, 1960. The
above reports are absolutely false
and without any foundation.”

It is the press note published by the
Government of Assam.

Shrimati Renu Chakravartty: The:
whole place was burnt down.

Shri Atulya Ghosh: I was associat-
ed with a newspaper in Calcutta.
After the return of the Prime Minis-
ter, the hon. Parliamentary Secretary
seems to say that all the reports
published in. the press were incorrect.
I would like to be enlightened about
the dates and the names of the papers.

Shrimmati Renuka Ray: If these
instances, one or two instances, show
that the reports were incorrect, what
aboug. the facts? It was only through
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[Shrimati Renuka Ray]
‘the press that this country came to
know that such and such a thing has
happened.

Shri J. N. Hazarika: I stand cor-
rected. I am not saying that all the
reports published after the Prime

Minister’s return are  incorrect.
(Interruptions).
Mr. Speaker: The Parliamentary

‘Secretary only says that the Assam
Government has declared certain
reports to be incorrect. There may
be a number of articles that come in
the press. Nobody can vouchsafe
that every report is correct. All that
he says is that there are some exag-
gerations here and there. He is not
trying to minimise the gravity of
what has happened. He says that
here and there, there are some
exaggerations also. I do not think
anybody will say that it cannot be an
-exaggeration.

Shrimati Renuka Ray: The press has
-done many things....(Interruptions),

Mr. Speaker: Does any hon. Mem-
ber stand guarantee for every section
of the press in this country?

Shrimati Renuka Ray: It was
through the press of West Bengal that
we came to know that these things
‘were happening (Interruptions).

Shri C. K. Bhattacharya (West
PTinajpur): The hon. Parliamentary
Secretary ought to say that the press
wote issued by the Assam Govern-
ment itself was found to be incorrect
iater. He ought to say that.

Shri J. N. Hazarika: We have to go
.on the facts supplied by the Govern-
ment.

Shrimati Mafida Ahmed: Apart
from the newspaper reports,........

Mr. Speaker: Order, order. I shall
allow her later.
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Shri J. N. Hazarika: This is not a
conspiracy against the Bengali-
speaking people of Assam, The
Assamese-speaking people were liv-
ing with the Bengalis for centuries,
and though there may be some
grievances here and there, it is not
that this uprising took place because
of such grievances. As the Home
Minister said, the immediate cause
was the language issue. For the in-
formation of the House, I can say
that this language movement as such
was a non-violent one. It js of course
very popular in Assam in every
hearth and home of the Brahmaputra
valley and they tell us that they have
the right to declare Assamese as the
State language.

Some hon, Members have referred
to the happenings during the regime
of the late Gopinath Bardolai and
also during the regime of Shri
Bishnuram Mehdi. I was really sur-
prised that an hon. Member has
referred to the late Bardolai as having
raid something many’years ago, which
is based on a particular pamphlet;
that matter is already before the
House, in the Privileges Committee.
What probably the late Bardolai
meant at that time by saying “Assam
for Assamese” was that Assam was
meant for all. It is for Assamese-
speaking Assamese and Bangali-speak-
ing Assamese.

The Assam Congress Committee
rassed a resolution that Assamese
should be the State language of
Assam and it should be brought about
bty peaceful and legislative methods.
In the things that occurred—the acts
of violence and outburst—only cer-
tain groups of people were associated
with it; we were not associated with
it. Maybe here and there may be
somebody in the party or there may
be a leader elsewhere associated with
it and those people might have been
indulging in such -things, but not all
political parties. We never did such
a thing.
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1 went from Jornat to Dibrugarh
on the 22nd June. My car was
stopped six times and I found four or
five processions on the way. They
stopped my car, but { did not see any
violence occurring there. All the
parties, including Bergalis took part
in the procession. Had they known
that it was for violence, probably
they would not have joined it. So,
it was not premeditated.

It is a very big tragedy that hap-
pened and we are very sorry for that.
Yesterday Shri Tridib Kumar Chau-
dhuri said that he was bringing the
Assam Government as well as the
Government of India to the dock.
But, Shri Hynniewta impeached the
Assam Government and the people
_and attacked them left and right. I
do not think the Assamese people and
the Assam Government deserve this.
Before the proceedings are complet-
ed, they gave this judgment, whereas
the Home Minister has said that all
these things shall be considered very
carefully and fully.

I quite agree that rehabilitation
should take place as early as possi-
ble and our brothers and sisters who
have left Assam should come back.
This is quite a practical suggestion
and we also want it. But at the same
time, we must create normal condi-
tions in Assam itself. It is not by
President’s rule, as the Home Minis-
ter has said. Also, it is not by punish-
ing all the people. Some of them
may be culprits, but the majority are
not. Only those who indulged in
violence should be punished.

Some hon. Members referred to the
book Mati Kar. How many can read
that book? 85 per cent of the people
are illiterate. I have not read that
book myself. I agree this book
should have been prescribed.

Shri C. K. Bhattacharya: The
question is not about the people
reading it. The question is, how did
the State Government allow such a
book to be circulated and how did the
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Central Government sleep over ita
circulation?

Shri J. N. Hazarika: I agree it
should not have been circulated.

Take this substitute motion moved
by Shri Atulya Ghosh. The Prime
Minister has said yesterday that we
are putting up so many tribunals and
judicial committees to go to the spot
and enquire about the events, and
to bring the culprits to book. But if
again a judicial inquiry is to be set
up, it will be just like trying for an
offence twice. I cannot agree to a
judicial inquiry that js proposed in
some of the substitute motions,

So many people challenged the
census reports. If you see the census
reports, you will know the real figure
of the Assamese people. To give an
example, in 1881, there were 13,61,359
Assamese-speaking people in Assam.
In 1951, it became 49,14,199. So, from
13 lakhs it has increased to 49 lakhs.
Here and there there may be a mis-
take, but on the whole, this figure is
correct.

Like our Prime Minister, our Chief
Minister is very very sympathetic to
the minorities. But in this demo-
cracy, we should also have something
of our own. There should be a home
for Assamese language, just as every
other language has in every other
State. You must give opportunities
to the minorities, but can I not have
the right to say that Assamese shall
be the State language of Assam?

1 want to say that all these things
must be considereq before we con-
sider the suggestions made by various
hon. Members. We must also see the
population figures and other things,
before we come to any conclusion as
to what actually should be the future
of the state of Assam, whether it
should be bilingual, multilingual, etc.
Shri Guha said that Assam should be
a bilingual State. He also said that
Bengali- should be the State langu-
age. (Interruption).
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Whatever suggestion is made in this
report, I completely agree with it. In
‘addition, I want to say, let there be
a zonal police system. The Home
Minister is already in charge of zonal
councils. He can consider this sug-
gestion also. Let us have a zonal
police system.

With these words, 1 agree with the
report and I oppose the substitute
motion moved by Shri Atulya Ghosh
and some others.

Shrimati Renuka Ray: On a point
of clarification. Does such a speech
from the treasury benches represent
the views of the Government? Other-
wise, how can such a speech be made
in this House by a Minister of the
Government? Can such a speech be
made unless it is the considered view-
point of the treasury benches?

Shri Jawaharlal Nehru: The hon.
Member is misinformed; he¢ is not a
Minister.

Shrimati Renuka Ray: He is a
Parliamentary Secretary.

Shri C. K. Bhattacharya: The hon.
Member said that Shri Bardoloi meant
by his policy statement that Assam
was for the Assamese-speaking
Assamese and Bengali-speaking
Assamese. In fact, it was not. After
Assam made a present of Sylhet to
Pakistan in order to get rid of the
Bengali-speaking areas, 1,800 Indian
officers opted out for India at the
request of the Indian Government.
When these officers approached Shri
Bardoloi for services there, what Shri
Bardoloi said was ‘“the newly accept-
ed policy of my Government is Assam
for the Assamese”, and those officers
were sent away. Some of them went
to the High Court, some to the
Supreme Court and got a remedy but
the others were sent away.

Shri Braj Raj Singh: Is he making
a speech? He has already made it.

Mr. Speaker: Now Shri Laskar.
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Shri Braj Raj Singh: We are all
interested in this debate.

Shri Jawaharlal Nehru: Members
from all parts should be given oppor-
tunities to speak. There is no ques-
tion of Assamese or Bengalis in this
debate.

Mr. Speaker: After Shri Laskar, I
will give opportunity to others.

Shri Braj Raj Singh: We are all
interested in this affair.

Shri Radhelal Vyas: We are more
interested.

Mr. Speaker: Everybody is interest-
ed in this matter. We find that facts
stated by one hon. Member is con-
tradicted by another hon. Member.
This hon. Member comes from Cachar,
and he is a Bengali gentleman. I,
therefore, thought that he must be
heard in preference to others. After
hearing this hon. Member I will come
to the left side.

qfeq ww Avomw ween (fragd) ¢
wey AN, A HAR g AT FATE
=TT FT @I |
Mr. Speaker: Every hon. Member

will be heard. Now I am calling the
hon. Member from Cachar.

Shri N. C. Laskar: I am the only
Bengali Member from Assam.

Shri Bimal Ghosé: Bengali-speaking
Member.

Shri N. C. Laskar: My hon. friend
here told us that he does not know
the difference between the Assamese-

‘speaking Assamese and the Bengali-

speaking Assamese, because there is
no difference between them. So, I
may tell him that I am a Bengali
living in Assam, inhabiting in Assam,
and I am the only Bengali member
from Assam State. Six Assamese
friends took part in the debate, and
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they levelled so many charges against
the Cachar people on this Assam
issue. We have been told that the
Bengalis of Assam do not consider
Assam as their home and they look
forward to West Bengal for inspira-
tion. 'Then it is said that the inflam-
matory speeches in the Language Con-
ference held on 3rd July at Silchar
are responsible for these disturbances
and atrocities. Then, it is said that
the Bengalis are occupying high posi-
tions in the services. So many charges
have been levelled against the
Bengalis in Assam and since I have
to give replies to all those points, I
crave your indulgence to give me
more time.

Mr. Speaker: No, only 15 minutes.

Shri N. C. Laskar: As a Member of
this House from Assam State, I feel
myself ashamed of the atrocities and
the tragic happenings during the
language riots in the Brahmaputra
valley with arson, looting, murder,
rape and other things, as a result of
which about 45,000 Bengali people
migrated from the Brahmaputra Valley
to West Bengal. About 10,000 refugees
migrated from the Brahmaputra
Valley to my district, because my dis-
trict, Cachar, is a Bengali-speaking
district. Although the six districts of
the Brahmaputra Valley are the
worst affected areas, my district in
Assam ig not affected directly, because
not a single Bengali was driven out
from my district. But I may tell you
that three persons of my district were
brutally murdered in the Brahmaputra
Valley, many were tortured and
10,000 refugees have migrated from
Brahmaputra Valley to my district.

Shrimati Mafida Ahmed: I think the
figure is not correct. The official
figure is 5,000 or so. '

Shri N. C. Laskar: About 4,000 to
3,000 people with their friends and
people are still coming to my district,
because law and order situation has
broken down in the Brahmaputra
Valley and panic is still prevailing
there. So, I cannot say exactly how
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many people are now living in my
district. On this occasion, I offer my
heartfelt gratefulness to the Assamese"
friends who gave protection to the
Bengali riot-stricken people at the
time of these riots. They gave them
protection and food, and I offer my
congratulations to them for that.

It is a fact that the causes of these
disturbances are deep-rooted and
language is only one of the many
factors. So, some background know-
ledge is necessary to understand this.
Assam Valley is linguistically divided
into two parts—Brahmaputra Valley,
that is, Assamese-speaking area and
the non-Assamese speaking area, that
is, the Hill districts and district of
Cachar. In the Brahmaputra Valley
the total population is about 67
million out of which, according to the
1941 census, 49 lakhs are Assamese-
speaking.

Mr. Speaker: All these matters are
contained in the Report. The cause
of the discontent was that originally
the Assamese were not given their
due place. The language issue is
another factor. If the hon. Member
has anything new which has not yet
been brought before the House, he
may do so. Otherwise, I would like
to call some other hon. Member, as a
number of hon. Members want to
participate in this debate.

Shri N. C. Laskar: The Cachar
people strongly protest against the
imposition or the introduction of
Assamese as the State language. I
can prove before you with facts and
figures that the Assamese are in the
minority in Assam.

Shrimati Mafida Ahmed: No ques-
ticn of imposition.

Shri N. C. Laskar: I meant introduc-
tion.

Shrimati Mafidla Ahmed: Regarding
the introduction of the State language,
here is the Assam Congress resolution,
I crave your indulgence to read the
resolution.
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Mr. Speaker: It ig already there.
People have read it.

Shri N. C. Laskar: Regarding this
resolution, the Cachar district repre-
sentatives protested against this reso-
lution. I can show you from the
census figures how the Assamese
population is inflated in 1951 census
. ... (Interruptions).

Shrimati Mafida Ahmed: The reso-
lution reads. ... (Interruptions).

Mr. Speaker: Order, order. I am
afraid, she is irresistible now.

Shri N. C. Laskar: The Assam popu-
lation in 1931 was 19,19,846. In 1841
it was 22,41,538 agnd in 1951 it was
49,72,493. That is, an increase of 150
per cent. of Assamese population.

Mr. Speaker: That has been referred
to in the Report itself.

Shri N. C. Laskar: I am referring
to the Census Report.

- Mr. Speaker: That is all in the
Report. I think the hon. Member has
nothing new to add.

Shri N. C. Laskar: I have something
to say.

Mr. Speaker: What is that?

Shri N. C. Laskar: What is the
population of Bengalis in Assam? In
1947 it was 45,26,528. By the parti-
#ion, Sylhet district has gone to
Pakistan. Therefore, 25 lakhs Bengalis
can be deducted from that. It will
come to about 28 lakhs.

Mr. Speaker: I may clarify the point.
We are not here concerned with as
to which community is in g majority
or in a minority or whether it is
right to have Assamese as the State
language or not. Whatever might
have happened, is it right that a few
people should take the law in their
own hands and enact the tragedy that
has occurred? If the hon. Member
wants to throw light on how to redress
t#he grievance, I will allow him.
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Whether one is a Bengali-speaking
Assamese or is an Assamese-speaking
Assamese or speaks any other langu-
age, whoever is supposed to be 2
permanent resident there is am
Assamese. Now, what are the steps
that are to be taken so that they
should return? How are we to find
the guilty and reprimand them who
have committed it? Is it necessary to
have an enquiry immediately? These
are the points on which some light
may be thrown. I am afraid the hon.
Member hag nothing more to add.
Shri Mahanty.

Shri N. C. Laskar: Sir I have to
add...... (Interruption).

Mr. Speaker: He must resume his
seat. Shri Mahanty.

Shri Bimal Ghose rose—

Shri Mahanty (Dhenkanal): Mr.
Speaker Sir, the gituation in Assam
has been distressing and disturbing
enough and it has shocked the con-
science of the Nation. Standing
between aggrieved West Bengal and
maligned Assam....(Interruption).

Shri Tyagi: Sir, the speakers must
be given the freedom of their speech.
It is too bad that some hon. friends
from Bengal always criticise any’
speaker if he says anything criticising
them. Let them have patience. Par-
liament must give protection to the
speakers.

Shri Mahanty: Sir, my little time
is running out.

Mr. Speaker: Hon. Members must
be observing the amount of passion
that is being exhibited. Therefore
they need not use such expressions as
‘maligned Assam’, for those who have
suffered will say that and others will
justify. 1 expect hon. Members who
do not belong to Assam or Bengal to
try to pacify both as much as possible
instead of calling this or that. The
word ‘maligned’ need not have been
used.
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Shri Mahanty: When I said ‘aggriev-
ed Bengal’ there was no protest.
When I said ‘maligned Assam’ there
was a protest. What I say is that
certain State has been maligned and
her people as rowdies and violent etc.
Therefore I am delivering no judg-
ment for the time being. I am merely
stating a fact as it is, standing between
maligned Assam and aggrieved Bengal,
a picture comes to my mind. It was
another kind of an antediluvian inun-
dation. ... (Interruption).

Shri C. K. Bhattacharya: We are
discussing the Assam gituation. Why
does he bring in West Bengal?

Shri Tyagi: Parliament must give
protection.

Shri Mahanty: I take strong excep-
tion to this kind of a remark. If he
wants to interrupt, let him interrupt
me more intelligently. I had put up
with his speech. I had never inter-
rupted him. If he wants to interrupt
me, let him interrupt with a little
more intelligence.

As 1 was saying it was a kind of
antediluvian, inundation of passions
and frenzy which had washed away
all the frontiers and landmarks of
political values and ideals. The enor-
mity of the situation will be realised
from the fact that the Assamese
colleagues of a Bengali office-bearer of
political party which professes pro-
€ressivism had even to murder him
who happened to be Bengali-speaking
(Shame, shame). It is indeed shock-
ing. But I feel, the manner and
method in which the Government has
chosen to bring this motion before this
House has been. most deplorable. I
have to submit, the truncated auto-
nomy of the State which has been
haltingly guaranteed to them under
the Constitution, is at stake and a
Premium hag been put on the help-
lessness of the States. Why I say so
is that from whatever we have heard,
Whatever hag been submitteq in course
of the debate we come to the ines-
€apable conclusion that there was a
Paralysis of the administration. There
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wag no law and order. Chaos and a.
state of lawlessness prevailed and
rowdies had taken charge of the
situation. There was a failure of law
and order. There was a failure of
article 350B of the Constitution also
which lays down certain safeguards to
the minorities. These, I think, are the
main gravamen of charges against the:
Assam administration. That has been.
the case.

Now I would like to know fromr
you in all humility, as to how the
Parliament can exercise jurisdiction
over the affairs of a State, without
going through 'the necessary proce-
dures of the Constitution. I have the
honour and privilege of serving this:
Parliament since 1952 and I can recol-
Ject the affairg of three States, namely,
Punjab, PEPSU and Kerala came up
before Parliament where such matters
ag failure of law and order provisions
of the Constitution were the main
gravamen of charges against the State
Governments. On the first occasion
we had to discuss PEPSU—Patiala;
then about Punjab and the latest was
Kerala. But in this case, I venture
to submit—you will kindly pardon
my saying so—that Government had
abdicated their responsibility and
passed on the troublesome baby on to
your arms. In consultation with the-
Chairman of the Rajya Sabha you had
appointed a committee. We have got
full respect for that committee, but I
would like to know what legal and
constitutional status that committee
had. The report of this committee is
nothing but a scrap of paper. If there
was a deterioration in the law and
order situation, I would like to know
in all humility what the Governor of
Assam was doing. Why did he not
send a report as is called for under
article 355 of the Constitution. Why
the other emergency provisions of the
Constitution were not invoked.

Therefore, I was venturing to sub-
mit that those who value the auto-
nomy of the States have felt much
aggrieved by the manner and method’
in which the question has been
brought. 1 believe when the hon:
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Mover of this motion cames to wind
up this debate he will allay our fears
and assure us that though whatever
has been done has been extra-consti-
tutional, it should nat be repeated
once again. If the Centre feels that
there has been a violation of the pro-
visions of the Constitution, we would
expect the Centre to act and not to
abdicate its responsibility and to throw
the onus on the hon. Speaker of the
"Parliament.

Mr. Speaker: May I ask a question
of the hon. Member? This thing
occurred some time in July last. Then
there was a paralysis of the Govern-
ment. Today the Government is able
‘to take care of the situation. Does he
want to say that we ought not to
discuss even that situation there—a
situation that occurred when this Gov-
ernment ought to have interfered
according to some? Today there is no
‘need for that interference. Therefore
is it the opinion of the hon. Member
that this Parliament which hag got the
right to interfere in proper cases
-ought not to refer to this?

Dr. Ram Subhag Singh (Sasaram):
They must interfere.

Mr. Speaker: Therefore this motion
-ought not to have been brought? Are
‘we not abdicating -our right to judge
-what has occurred and give instruc-
+tions now as to what should be done?

Shri Mahanty: 1 am grateful for
-your query. Times without number
we had the misfortune or the fortune
-of raising certain matters which were
-also equally consequential.

An Hon, Member: Not you.

Shri Mahanty: I am not prepared to
-abide by your judgment. I am giving
-‘my opinion.

Mr. Speaker: Anyhow, it has been
.admitted. We have gone on. What is
‘the suggestion?

Shri Mahanty: I am making the
suggestion that we must pay certain

SEPTEMBER 3, 1960

Situation in Assam 6674

attention to certain proprieties of the
Constitution. If we have the luxury of
having a written Constitution, we must
also pay for it. There is no escape
from that.

The second point that I want to
make is this. Every dark cloud has
its silver lining and the holocaust in
Assam has it silver lining too, inas-
much as it highlights or focuses the
nation’s attention to certain aspects
which go to the very root of our
national unity. Number one is the
census. Charges and counter-charges
are being made obout the manipula-
tion of the census figures. It has not
been done in Assam alone. Unless
the Census Superintendents and the
Home Minister take particular care, I
can tell you, there will be many areas
of conflict on this account. It will not
be confined to Assam alone. You may
find it in Bihar, you may find it in
Orissa and in many other places. My
West Bengal friends will excuse me, if
they look at the Census figures for
Midnapore, which was predominantly
Oriya somewhere in the beginning of
this century, through successive censug
operations, from a few lakhs, they
have been reduced to 21,000 or so in
the last census. I do not blame them.
The Oriya speaking people are also
facing the same situation in Bihar. 1
say, not in any bitterness, but in all
humility, in a spirit of appeal, though
census features in the Concurrent List,
though it is a joint charge of the
Centre, the Centre’s responsibility is
discharged by merely sanctioning the -
expenditure and paying the money.
The entire work is consigned to State
level, where a kind of chauvinism is
ruling. Therefore, it is time enough
that the hon. Home Minister takes it
into his head that something should .
be done in this regard. The Census
organisation should be streamlined
and there should be no occasion for .
anybody to feel that they have had a -
raw deal.

Then, ébout minorily rights. You .
will again pardon my saying that I
feel there has been a paralysis not
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only in Assam, there has been also
paralysis in will and determination to
function also in other parts. Under
article 350B, the Linguistic Minorities
Commissioner hag been appointed. I
would like to know this in all humi-
lity. Two reports have been submit-
ted by the Linguistic Minorities
Commissioner. Here, all these allega«
tions have been made about the
Bengali linguistic minorities and of
the treatment meted out to them. I
would like to know why not a single
line has appeared about the Bengali
minority in the two reports submitted
by the Linguistic Minority Commis-
sioner. Articles 350B says that the
Linguistic Minorities Commissioner’s
machinery, his authority will be
invoked only on the direction of the
President. Whenever the President
directs that a particular linguistic
minority has been undergoing any
king of difficulties their allegations
need enquiry and investigation, then,
the machinery of the Linguistic Mino-
rities Commissjoner is invoked.

Shri A. P. Jain (Saharanpur): That
is not correct.

Shri Mahanty: I have not got the
Constitution with me. But my hon.
friend may go through it.

Shri A. P. Jain: I have gone through
it.

Mr. Speaker: He may develop his
argument.

Shri Mahanty: This will be an im-
portant submission and it is this. If
we expect the Linguistic Minorities
Commissioner to function effectively
and to fulfil the objectives mentioned
in article 350B, he should be redeemed
from the fetters of Presidential direc-
tion.

Shri A. P. Jain: May I read the
Pprovision?

“It shall be the . duty of the
Special Officer to investigate all
matters relating to the safeguards
‘provided for linguistic minorities
1019 (Ai) L.S.D.-3.
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under this Constitution and report
to the President upon those
matters at such intervals as the
President may direct,....”

Shri Mahanty: That is exactly what
I was saying.

Shri A. P. Jain: At such intervals
ag the President may direct.

“....and the President shall
cause all such reports to be laid
before each....”

It is for the intervals and nothing
more.

Shri Mahanty: My friend is far
more, I must say, adept in these mat-
ters. The President must direct two
things. He must direct and at such
intervals. I am saying that if the
Linguistic.  Minorities Commissioner
is going to function effectively, he
must be redeemed from the fetters of
Presidential direction. I would like
to know —I cannot ask the President;
it is for the Government to answer—
why the President could not give a
directive to the Linguistic Minorities
Commissioner during all these months
and years to go into the grievances of
the linguistic minorities at appro-
priate intervals. The Linguistic
Minorities Commissioner received no
direction from the President. There-
fore, I say, much has been said about
linguistic minorities rights. My hon.
friend Shri A. P. Jain has also made
a recommendation. So long as the
Linguistic Minorities = Commissioner
functions under the fetters of article
350B, and Presidential direction, he
cannot function effectively.

My third submission is this. Much
has been said about national unity.
These are familiar speeches which we
have been hearing from the junior
school days. If you scratch the skin
of every nationalist, you will find a
rank communalist. The other day,
my hon. friend Shri Jaipal Singh
made a reference to Rourkela and
Dandakaranya. I have never minced
matters. I have never minced words.
I say that all those people who talk of
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national unity should take note of
what is happening there. If you
become the Managing director of a
Central Government cancern, then,
you bring your sons, grandsons,
everybody from your village or your
relatives’ village and you pack this
concern. Local people are taken as
hewers of wood and drawers of water.
Therefore, those who profess by na-
tional unity should note how these
‘narrow loyalties are sustained and
wherefrom they draw thejr susten-
ance and inspiration. They draw
their inspiration from bread and
butter which is also essential to life
as all this platitudinous talk.

I am sure this is a conflict between
the lower middle classes of Assam
and the lower middle classes of Ben-
gal. Over what? Over a mess of
potage. The whole gamut of our tra-
gic history comes before our eyes. We
have lost the unity of India on many
occasions throughout our history over
messes of potages. Listening to the
Home Minister, I felt as if I was lis-
tening to a chapter on Gita. It was
quite edifying. It soothes our spirits.
It satisfies our agonising souls. But,
the problem is there. That problem
has to be tackled realistically. T
believe very few people are capable
of facing unpleasant truth, when that
truth is unpleasant and bitter.

I have got another submission to
make and I will conclude. The fact
can be remembered that in our anci-
ent Hindu polity there was the
“Matsya Nyaya”. You are a great
scholar of our ancient literature and
you should have known something of
this Matsya Nyaya; small fishes try-
ing to swallow big fishes. ...

Mr. Speaker: No, no. Big fishes
eating the small fishes. Small fish
trying to eat the big fish is the expec-
tation.

Shri Mahanty: I say big fish trying
to swallow the small fish. That ex-
pectation is bred out of an inferiority
complex which also breeds in the
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small fish to swallow the big fish. Be
that as it may, it is a perverted
Matsya Nyaya. The Matsya Nyaya to
which I was referring was this. Even
though both the big and the small fish
live within one pool, even though both
are vulnerable to human hunger and
human depredation, still the big fish
always aims at swallowing the small
fish. This goes on. What pains me
most is this. The Chainese aggression
is taking place in our northern border.
Even the N.EF.A. areas are under
Chinese threats. But what do we find
here? We find a conflict of two kinds
of chauvinism. Listening to some of
the speeches and reading through the
newspapers, one finds a sorry specta-
cle for which one should be ashamed,
as if one section of the country was
declaring a war on another section
instead of both umiting to fight the
common enemy.

Before I conclude, most respectfully,
I submit, I am sorry that the delega-
tion led by my eminent colleague
Shri A. P. Jain should have made a
recommendation to fetter the news-
papers. Let me tell him that I have
spent 15 long years in the service of
newspapers in a humble way. The
one thing that I have learnt is this,
the cause of truth is served not by
suppression either of falsehood or of
truth. The cause of truth is best ser-
ved when free competition is allowed
between falsehood and truth. Both
competing together for supremacy,
for ascendence form the bedrocks of
public opinion. If riots take place,
who will be the judge, who will de-
cide whether a particular news is
tendentious or not, is false or true. I
am sorry that such a recommendation
should have been made. It could be
made because the scope of this delega-
tion was never limited, its purpose
was never known, and to a certain ex-
tent it transcended the limitations
which it should have imposed on it-
self. It is a weighty document that it
has presented, but I believe neither
the Government nor the House will
take this recommendation seriously,
and that all ideas will be eschewed
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from the mind of the Government of
muzzling the press in any way and in-
capacitating it from fulfilling the
function expected of it.

14 hrs.
Mr. Speaker: Shri Braj Raj Singh.

An Hon. Member: Shri Brajeshwar
Prasad?

Mr. Speaker: I am calling him also.

st oo W fag - oTemw Ry,
@ @ e ¥ ane-faae F R ardy
TRl FT AT qZT F AN AT AH
g 9w § ad o A g e
Torow ¥ ag 7 I I § T
T ¥ S EF g &, 99 F s
R frgea™ #1, a1Q AWEAT &7 63
FHAT &, TW T g1 gy fdww
FW aRT § dr=n g i 99 ¥ fegem
"R g6 §, a9 § 57 Ig el &
AW § FT gH THAT A aF 9@ &,
TEET & aX% 98 &, WEEar
TETR G T FH AW F GG
T 1 W 9 ¥ R O qe
TR AT | A W OATATET FY a2
7T R 9, @ FEG M H fegafew
& g1 SR 39 @ F UFA g
WR-AER T GF fqumdl & oAt
SH 2 & F ag AT 9T g
! AT AWW F T Y g, A
W AR TG, G G geFed R,
ar Fa fet i Tefas el & 9 W
U ¥ fAg woe it Fwal @ o=
g &Y Sifrw w1 41 7g, AR AR
@ A, @1 78 TR Fau—nit ToAtTE
qiiedt & fAg—uw agg o A 9@
8 o fege e e, & AT
N I TN F AU gw A qW
W T 9, AT fegem ¥ W
W F @ A F I8 g9 ¥ ag WA
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T W & T W oA gk g
wq AW § & gEk T FOAR
T 9T, T @I 91, T@RK F T 90,
I F gHfg 1 A FT G AT, I
T R Toefas oRf ¥ Aar
o1 Tt ¥ 9 fom R gl R ew
N QI F AT o @ a ww R
X qg IGH OF T g%, I q7 I
TR 9 g TEE W AW
Iufeqa & @1 a1, S| w1 au fREr
o wTeT F T AG F gEA,—THE
W AT F = g W A s
TR@ A T T T gGF—I9 a0G
fFl 3 Torfas gRT & fR S-
Fat # 99 ¥ | TG A7, I q= v
AW I wifex g §F FT O
T ?

TF G AW gE 4R 6T
T A U §ER Ag o,
£ T TR gEEdt W @K
oY, AISTEY { qESr T IHET 91, I9 I71
Wt agt fegifeow S A wag
@ I @ | eg-far sw oA
ANE 91 SR Amest § oo sT
QET al, A wael F AW #Y
wEAmT § grieey e fFar oar
7w war @ oA aw § A dan
It Y @, S W N ST $X %W
TE@ T @ FL | AfET AR AW A
A T §? gwwEr o XE &°
T qgT T FQ@ § HETH-ATET S
N AR Sy A @R @, wfe
R fegemr-am &R W T e
¥ o A, ag W= & e F WA
Igr 9 WIRAEAT & 41 WG, 9 g
TFFama 1w gw fow s
qT AT T FT @A, A TW q FH
@ T ag g

Fogy & 3w s awigfe A
¥g wETW ¥ gwn &, 99 & fag  faw
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=iy @R e § afs e
F U ¥ TR W 9gy a9 =
§ R 1 AR g WK
I 9 SawIfaa # farer g, afe
I Y "W A FT 9 AT g,
¥ famaw & fF o ® ag W
agar) AT T TR @ T
oo faardt & @ #Y1 Tww wE
WA Fg 5wz § 15 g
TN I, IR I IR TG
T I § TN JIT F G FA &
fog, wif #1 @ F F fag sk w0
w1 TI g2 ¥ fagy @ fau
amm & faq = @ fgoma @ R
gl I F 1 W W o 5 agi
T &, @ gew afuw w0l T e ?
g T &1 § 3g fAdew Fm
=gt g % ar s &7 & & fave
T R OAR AEw ¥ N 3g g R
I F 99 T IRl o9 9T §
AR A AN FTF g &, W D
FTO WX I W g FoAiw
J&T F ST =iy, arfe wfasy ¥
fesmm & Fr M R A S@ A
gEfa A § g% giwm #E &
Y 1 ¥ ATaRT T 7@ ag W R,
aﬁémwaﬁmmﬁ,a‘rmﬂ
%v&w%mﬁwﬁaﬁ @ |

T F AATAT qF T T H
arﬁ-mm'(mwﬁ'q’rarrmm
3 9 &1 F fA¥eT Fe S
g 5 wor awfiEl s amieat s
agie, a7 W WA w1 ¥ s
AT T &
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W= § A7 g § ot 5.
99T &, 9@ ¥ A faw o ¥ o omar
2 Fmoa § oA & S
et ¥ ¥ T R awE gl |
T T T W qwA AN, AT A,
A F T A
# wrad ol gt €, @ fee avE
4% A ST Y @ N X TR
F1 AT Iw TR N WWw
far mm, v #1 @ F IR WO
¢ & o7 T wrhEa fY A $T I
& A9 W A FAT W AT FL R
T zrery A% gfeqr # § /&€ FX @
E‘:

“Nine Opposition Members who
supported the resolution were high-

ly critical of the Prime Minister’s
statement yesterday in Parliament.”

MR N I ST qIA I7E F
ATl , Y Y IR FA Fgl, 9K B
fedmm T W, O TFEQ: I @
AT § gg WO F gari wfEe
g9 ATHAT FLfaEd avagr @ §
fve Far @ R
“And the leader of the Commun-
ist group, Mr. Jyoti Basu, request-
ed Dr. Roy not to carry on the ad-
ministration under directions from

the Centre if the resolution was re-
jected.”

A Tg @ T A g mam &
oy el 3 7o g Y 1a T o FFAY
& 5 OF g1, OF TSF W A qRAr
¥ A G F P A ATEA IAC
N A A F@ F TR YR
WA FT AT TgT AW O, a@ AW
Y T AT F T qg W QG A )
TRIGHR AIEAFATE, DA gwar
TR T, AT FA Y FHAG 3T
ARt ¥ 1 W A A T G FQ W
it WYy ey 27
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W ¥ R ag FE R g
f& o § o=w fw 9 g o
AR w4, S| 9w o s
T, G WG T WG § N
TP WL 9 AT w gfafear
a1 7% gt @ ¥ gf 1 fer
* 73 fedl § 0 3@ a@ &1 A=W
T g foogs @ fegy § AR
A& F g e g o
TR AW A L A A
T E? T mE@d A &7
&1 T AFR-gT § §m AR ||
o {7 @ Fg1 oomar g, A @
AR T 27
1408 hrs.

[SERI JAGANATHA RAO in the Chair]
# oy frag w1 9w § &6 s
# A 3 AT &, ¢ TG A9 qIH
T A IW ARG A #)
avE &g R
¥, s Mg, 7 R ST
= I fon, g & ar & =
AT § & o Y @I § 99 6
A ¥ ggw F fag, a1 i oa
aw & fog w=R fFar g & afew
T 7 W AR R @, & Y
oEH § T qg &7 Sfadr #7169
T ], SV W &F | AT FY e
T, = AIEA B SR
& & amm ¥ S, Fr AT
e ond, at Fwwar gfrog A &
fae aga gafaqel a@ @ 1 AR SER
TS & frrer @ § o5 s 3 waet @t
TwRd fd gf; gR wAF W
AT ST Foh HT AT N o ¥aqw
aq § T 0, afew gErd A
R Fg @ ogowg st wE

S oart ([Egw) - @ oqed

wk gist & g F A ad g

st qorre fox : fegeam ¥ of-
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T ¥ Fl G av A gf, afew mo
ARAmI-AgAT # Tow & AU @R
Faw e f g sfew ag TqTar
& & gurdy 3fawi, wfgend, a7 siteX
Ft 4, AU WU AgET FT AT
4 fF & IT I oo T I qE N
AR T g9 A9 gl ¥ HOAT qraTi-
TG N oo X w e Wi g
wg oW ® §? afwgw TR,
®g W% T |rAw gEAz F 4g A
g

AR FmT war § fF e fowr-
A F Yoo wrwTEy ¥ ¥ faw ¥o
amer g° & Fgar g feovo @,
7.T Yoo W Fo«r g, ar ;T
@ &1 swwm ¥ osfalveaw
& 0 T AT 0 IT ¥o gL HY FATHI-
WY @Y, qg B W IS N
TG F T FT FIS g qG
R dfaum ¥ g wfew far @
fF #1 Y aafem 3 & w97 gwar
2 W | 9T @ HK S # As)
Wt faer gt &1 A fegmw A
FER §g WAl #X @ 8 @
T atg ¥ Nfqar a7 w@ & F 9
FE T@ER T AE T 97 9 7
& 9 ¥ T AW AT @R AR
TN U9 AT ¥ &9 w1 gy g
# Fgar wgaT g 5 W oaw o aw
e @91 qade a1 yfa-ga wres
F I [T G, WX IW F 7 AT EFAT
T QA g1 wifeT 4g qF TRl
T R? wT oA § FIE oy
ot Sa1, |7 qew A ®i Qg9
faamdt S, S e # owar & AR
Hot 91 37 & fog dare @Y7 w4 |t
gt it WX 3c wefm ¥ A §
3 ¥ oHaT Y I 1 T 9 W@
q F qgAT g g 5 9 wrEndt A
@ IR ST wey @ & oWw, Al
i F A WX MAT 99 A A
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=7 s feg]
TN F FAF? AW ]| W qaw
e @ RN I =
¥F 97 ooy 9 T T 99, g W
F A IN T g 1 F g
T @ AT -IT TR F A
WL I AHT G T & A 59§ Faa
T F AF A G A T 4o
g Y at 1 waw ¥ A gy
e S F gt aik=eEr e ¥
g5 1 T g 5 ool S
TER I I IF | Ffkrwr T8 44,
IV A6 A A 39 T 37 8, afeq
MNIFENRLIT I AN T T &
gy T A gg "y Y qar
T & fr ag avF 99 99 =1 qet
F g TH FX F @1 T AEAAE
wgFE W # A § fFoaifa
NI @ F T Ay dar @
W A oFAr FEH G AfeT =
FfFgx wew st gfafear agr
W awt &1 frg § frd ag 1fe-

@1 WA ! wEE A
I oY I ), T AN F faary
LA T wE aw@ q

afe afs g @ f5 L B & S
N A ] A FE AT W TG
frpa Y o= SR F1 TeEr ofeiie
a1 37 ofadie ¥ AW@T & 9T Y
[T HT FIFAT FIAT AR WR AF TG
FFAT 9T A A 9 2 J|T 4G
o ¥ TF @ I AW )

T ara aftt S § A g0
@ 9 S qTERT @ F ar § fw
¥ fad @@ Jo1 WEE T FEar
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@}, 9% fox wm, o afesd @
A AAEAT H W a@ W A@ wEy
I F T SR AT ST T q® FA
& ofeslt damer § e srE
g §, 99 FT AAAERS T A, A AR
A e AT 9wy F R
AR 7 5w g5 w1 -
0 F D, g A g ¥ fewwa
9T @ W &1 qg ol S
waet § oF s 99 g 9t
fom § s it ¥ Far B R
qrISAaR” q9aT g0 W 5§ Ay
s 9 fF ‘R amTER”
7 770 & dfFw R v am =
WY Agax afsw it S ¥ w7 9 w7,
O A Y ST @ S fEw
N 7oew A e A g F
Fg e § 5 oafeq sew
N g & 79w § Y g g, TheEr
Fmer § I W wfafFar @ @t &
W fod s v @ a7 ),
w1 w3 feae
# F eR 7=t § 7 AW F@w §
f& @ o ¥ T WA . ffaw T
N a3, ‘Tz e’ A a@ A
X I, A TG gAT § 99 F g Wi
A § AR JF 9ga g &7
St aF1 59 & fARR @ wa § S
® N o faw @ @ A A

gt 9F Tofas aifeal & qaTe
} W Ao g g sefe
wrgfre A A @, fo wqo do
1T o THo Fro qTA FY W T &,
HAG T FRG T F AR QUL |
T @R FOG AT A AR
WA 7§ wanfor ol § e &
Hify saw § gy & ofelt @ A
T9 ARE, STIRT AT AR,
e A FF ARG | WIRY T
gl s wh 0 # e A
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g frgmah aofe @ @ §
TR TgEE w g fan g g
FTE: M R A & § ™
P RRAR ST RT T @M §
WRIW F A W

o= # # frdee A g 6 wrer
¥ e ygmafd & quEo &
o OeF § T W ¥ dar g St
qoiw g faamd 99 g S 3w ¥ g
HOAY A T FHA g, ST WGIEAT Y
S¥ g, S g9 T8 gEEdt ¥ T
¥ oft s 7 o7 FX Fifq w@efy w7

# Fgar 9T § 5 5 A A 171
g g AR wfrgy e ), S
Fgar & fr wow wafemi & foF, s
amfaat & fad, sdan sfedt & faq,
fer feefat & fd, Q% @ I
forw & g mfawfoe a1 & 9@ AR
fergmm Faras | AFAwEE g 6
B UF a<E ¥ AW Sasfaee 9 A7
Iy 7@ § R g AR ARy
T IR, T A IR § 1 AfeT
g fegmrt § o1, @ #t ¥
#t 2 Ffm AH FQ § oqa
o7 @ fF a8 §EF, IR A At
T W RE ww §, wEy
F F AR WA & gw whe
¥ 7 ged aET AR Y aufei §
Afrgr wREw & W) @
a@ # gufaar fm ¥ @
e g W da @,
T el gE Fam Fgn asa §
WAWwwmafor s &1 @
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M Wad fart E e faq =@
T9™ ¥ fod fooeht ot @ < &
T FT qTT AT, TG A g e &
fasr FgEE & gHAR TG G |

Mr, Chairman: May I inform the
House that the time-limit for speech-
es will be only ten minutes here-
after? I request hon. Members to
adhere to that time-limit strictly.

Shri Brajeshwar Prasad (Gaya):
The problem of Assam is not the
problem of the maintenance of law
and order. We are throwing dust into
our eyes, if we are under the impres-
sion that by instituting any judicial
enquiry good relationship will be es-
tablished between the two linguistic
groups. I cannot take the moral res-
ponsibility of suggesting that the re-
fugees should go back to Assam.

If India is to survive as en indepen-
dent sovereign entity, unitary Govern-
ment will have to be established.
The first step in that direction is the
integration of Bihar, Bengal, Orissa
and Assam into one province.

9 X WX ATTTW WA gl
ARG, 79N WK S F qrgew ¥
& foa7 & aUET gt | R T A9
faa =T #X ® § WK TEEy &
#7199 w1 T FT F AT AW
T O WA TRT FCTHT g |
o Wt W@ WR g S adRa
F M oW AR =w w @ &
WH A aNg T oy Ry ¥
TR A gR a9 ST Rw
¥ AR T T A AW G AT
aifgd & fufs = sfesk s s
AT R AT QR T e g
f& amw 7 fafa Y ae g ¥
s smaf@wd g
L cE ARSI RN ol S
T AR 79 9T R W wrm
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[disT &= A w9i)

AT FW g £ | wEH ¥ ey
Tm W g AN fufr o O
g At fael T ol S ogaR ¥
TEAHTEL N R AR F At
feafq 71 @ <0 & @ W QO |
e TG, WA ammar g #
I FAWTE | AT @Y Fafa
2 f5 o A S F T W s
s g & fwiw g & R @
FAT TR T, W w4 A G A
TR | FAE WAEE geedr g o
JaR EER F g g g8
T f@ara S | @9 1 9w
FT I AT § AT IF qUT Aigaw
F ARG G TN 5@ F o @S
0 @ad & F s, Ay [
TN FFE-AFHG] F ATE TW FFR T
qafa FOM, @ FT FoqAT QR F
T T FAFA | g A @w
N qgEEAT T 1 A 3t @ I
N qUE @, T N e @
A g, e onfa & o @ e
RY F AT G, T Ig W ] F
framl 8, @ @ TR FTITAT T
F gt W 9T gt | § e R
JEET AT A 9, fF S wwRE
ag WT w4 @, A ag W ow
LGSR UG S LR R
o T OF AR | W TR F
AT B AG @er 9 ey S g
s fow 9ff = Sow & S A =
FL| I TER F A F AT FFar
T Afgd | %@ AW A wdw At
W F A T q FaT  FAgT @
T AY9 AEH @ F |, S9OSRt
qEST F AT, WU [TEA F GAT AT FT
ao smfa @ Oy SR AW
*aew FAASFONN I T ATFAT
e ¥ IR I § W
Y AW N IJAET TN 6T §
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I AfeF TG A AR AN QA
T

T HA WA FE W0, T
MR R Fg  Asfafaq &
Aftqss 1 A ¥ 999 ga & M}
Tg wETR AR e wed § feoaw
QA AT F AW | TG TOW HA F
oo ww &7 @y weem ¥ ?
Tg WO FER R | A AT F A
X[ T THI T FIGR FT F@T 87
[W A IEAF GG WA FAT
aifgd | W AT AR | ATg
7@ I F fadom & @1 a7 AEE S
§, ARAE [ET ] ALY AT Y ¢
g ) A N wwifafafad &
T N T 9 F3¥ qTAT § G I
Tfim s AmtE & afus
§ wifs Ea amfe ¥ Sar a7
g omr g

Wi EF T EF v §
e @A AR fEw W & A
TR §l A
9t F1 E% @ I g g,
FooAd aREA A agFE IG5
T T g HA a1 T A qIAw
afF fF A T R A &
T A TN § | WA A
W g Tg W9 @ F AW 5 god
qifedi # QA a9 g F Tfowa T
g, dO 98 A1 @7 gAR g § s
N A@EN | T I A AW R )
Y AHEA F a9 g faa w®
2T ¥ qrEs TEAT I1fed W g5 W
I AroNEaT § IR gAA Tufed |
et * fagd &1, T|WE w1, fEr
GHE FT A7 6T @ F T W
UG ®H ARG L



6691 Motion re:

W E AN ARG IS G, W
afas Famit ¥, 5 afc ag we= &
OO AW N T AT § ar 9w
AT & A | T W, M AR
ITHT BRI FEAA A g9 S€r & av
T AT AW E A 9T g
T | ag s vafa & fF s
AW AW G TER @ § F g
AT AW AT § AT 7€, ag FeEr
T ETd wafa & 1 =wr ar T,
farar 7, Ty v ? @ Fhd
FaF A agT A AggE E 1 9
ug qF @ AT g, MR IAd At
aF gufacr, afaear AR qafasr
IR FT Y § 5 ag 98 w6 |y
T T FW A TE F g @ g
TRE T A FE R EE |

qEW A 5@ wH # ferfq @
I FT waE< faqar qg FE A @
W ¥ I IAT ] wAd A §,
Feg F AW A AR = ARrSEHAT
<@y ATfed 9t 4 I§ A G @
Al o< ug feafa dR-ER afg o
W AR 9 7 39 qAEg § ¥ 5
g5 SER 9y @ SmENT & @
e X A% fHar SrAr =ufgd 4n
freg ¥ AT F19 ¥ IR W HaEw
¥ oqorari Qov ST RSy Ay
WY g ¥ Jo1 & WK wiE qw wWr
AR I q@ TR fF gy
grmEa Y N TS v
@ § W T §r g e
% ag @ Tl A W g g D
T AP IR R

99 I WINT T J9ST § | qANS
g, § te¥e ¥« = T
s ¥ 9 7Y 5 wEm ® )
g 39 §9Y A S gEee
@ IEN w5 oag aw aw
Y T et Qs S R o
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AW, O, IAC NI, T W2,
q9 T WIAEY & § T AEay &
far &1 gg wrEaT A Y wifed
Heq W3 Heq W Al & fad v
e 3T ¥ AT AIRAT FT qHHR
2 TAF WETT FT ST G AT
& afgw & e fs et aedy
a, WIGW X1 WM SR &
A & mmw AR S
F A FA F g #1E qairw whw F
T g AR ag af & e
aofeea #1 famior g A e &
qqOAT A qfgd | o § qfeer
FT AW I E A g 3 T X
T AR e @ I § S 9g S
HleA F@T Y 1 I § AW
qffe § IO $fod, g
FfE, IOFT TAATH-TATRY, T I
fafa R a g7 3% THR g5 T AT
e, gAH W9 g3 F WIT a1 AEe
FIE FT HIEL AT | FAR WH
A oifFea & 9T gAY S AT w1
AR 7T @ & Ao afvam woA
o fagrd g7 & 1 wifream aTE
N AT @R

Shrimati Mafida Ahmed: On a point
of order. He is speaking on the
Assam situation and he is making a

reference to Pakistan. Why is he
doing so?

Mr. Chairman: There is no point of
order.

Shrimati Mafida Ahmed: This is not
a foreign affairs debate.

Mr. Chairman: The hon. Member
may continue.

An Hon. Member: Does she hold a:
brief for Pakistan?

G W AT WWEW - G
e, fag A @ fe
qifFeaTe. ZATT TR 3w § 1 Ik
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[dfear oo A ¥5rw]
g S WA g e
afer ween A ¢, F0 @ ¥R R
X N afeem ¥ fr g0 &
g glen ¥ 9w @i F
ar 39 guta W T X Q@ E N F
e ¥ fod o O & |
31‘?#&%#&!11&'@1%6&«3@
Fg 7 g g Fifw Tgf T T &
foarid AR ToEA q QT |
i @ R A s #a T
ST FT e fay oA Aifed | A
H @R A T W@

g

Ao A A HIT A &Y,
B @A §

AR FH FT T ],
Wﬁﬁﬁwml
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wEm W dar FW # A S
W YO FET IS | AT IR §
fedfafaeam  a€% gFm 1 T 9K
# qur frwiw gd @ fr Seer @
AT ¥ AT 9REAr g6 | A
¥ v 7 T @) &, v fefa
HY R g @ I g, FfE @
fogr & 9T g AT §, FMm
1 g fagre o W e § W
fe ag foos™ AW agaT SO |
7z fafae a1< &1 934 TG F T
Ao & i FE § | T A
FEYA @ @1 AEEFAT § |

#F frag wem & Fnfaat w
OF WG AQTHI FT & ST I AEH
o fer Wit fF ST F AW S
g A AEEEt @ afgd froag
et FY qeT-geT 9 a5 A |
T AT AHC A A I FLAT
fed | T FTA I ST S A A
F & WEA F FW JT AR
g AgEs G g AR q9 g

6 I AR R R R A
# at T g £ 18 98 AT § 0] W
Y 7 g, TR 7Y 0 gh ¥ a IR
qeFTer dfed fFar S wifed 1
e g e fr 3w ¥ Kw
y & Wil @ ag Fama €1 9w R
T ¥ @) e & A%
shewa & fr 2w & Frl ot ¥
SCEFAT FY, FAAR F, FAAE B
SR AR A Ag A
A AT JEFT GHF w4, QT
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famm @a Wit &t g =hEE o
Tg WA TAE |

Mr. Chairman: Dr. Krishnaswami.
Only 10 minutes.

Shri S. M. Banerjee: I want only 8
minutes.

Dr. Krishnaswami (Chingleput):
Sir, what has occurred is a grave mis-
fortune not only for Assam and West
Bengal but for the whole of India.
What is most hurting to many of us
is that we have in a State certain peo-
Pple going away to another State to
seek asylum as refugees. This is_ a
major problem which we have to
solve. But to solve it we have to
understand the reasons for such an
occurence. But before censuring
one side or the other, or apportioning
blame between different parties or
groups or administrations we must
make this an occasion for introspec-
tion and for a careful reassessment of
our policies to weld an old people
into a new nation.

The principal reason for the type of
eruption we have had in Assam is to
be found in the fact that in a basical-
ly conservative society—and make no
mistake about it, Indian society is a
conservative society—the presence of
an outsider is generally a source of
some jrritation, and the resentment
against the outsider takes on a sharp-
er edge when, rightly or wrongly, he
is considered to be standing in the
way of ‘the prospects of the local popu-
lation. Perhaps it is from that point
of view that in many cases, in many
States, we have had instances of mak-
ing things more difficult for the out-
sider than for the local inhabitants,
by various built-in restrictions re-
garding domicile and language. Of
course, such restrictions are not like-
ly to promote the cause of unity or
freedom. But if we want unity we
are not going to achieve it by asking
people to forget their distinctive cul-
ture and social backgrounds. There is
no advantage in pursuing a line, as
we seem to be doing now, that the
different linguistic and  cultural
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groups in our Union and States
should be integrated into a fabricated
Indian society. This cannot happen,
and this will not happen, since we
have a background of two thousand
years of history and tradition. No
doubt the previous contacts we had
between different cultures were either
limited or were the result of the wars
and invasions. Now, it has also to be
recognised that the structure of Indian
society has always tended to keep the
separateness of groups, either through
caste, religion or language. It is right
that we should try to remove such
separateness. But we cannot remove
this separateness if we choose to
ignore the presence of this factor of
separateness. If this is recognised,
our approach will have to concentrate
not on making people give up their
identities, but on creating an environ-
ment in which they feel different but
equal. This can be achieved by pur-
suing two policies concurrently. We
ought to strengthen the weaker sec-
tions within the community and we
ought also to more actively promote
the interests of backward States and
simultaneously reduce the existing
barriers to the free movement of
goods and men. Certainly during the
past thirteen years, and certainly
today, we have had more instances of
restrictions on inter-State movement
of goods and persons than we ever
had under alien rule. In many ins-
tances these restrictions are the re-
sults of defences raised by groups
which feel uncertain about their own
economic prospects in the face of
outsiders.

Therefore, a positive duty lies on
us, not only to promote actively the
interests of the weaker sections of
our population and also the backward
areas, but also to creat an environ-
ment in which the outsiders are able
to live in harmony. The question is
how we are going to do it. It will
have to be done on three or four
levels. And I can say that, looking at
the question impartially, we have to
consider also that migrants as well as
the local inhabitants have to be
brought together and have to play an
active part.
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[Dr. Krishnaswami]l

Also, let us realise that with the
progress of economic development it
would be possible to break down
many of these barriers. The Ajit Pra-
sad Jain Committee has given a valu-
able disquisition on the language
problem. I am one of those who feel
that this language issue has been
overworked. It is not that linguistic
States are a danger or that they
would create fissiparous tendencies by
their very creation. But an excessive
preoccupation with the regional lan-
guage and disregard for the unifying
forces would create fresh and danger-
ous problems. We have had instances,
in this very debate on Bengal and
Assam where people have bandied
census figures and attempted to show
that one group has increased in popu-
lation and another group has dimini-
shed in population, mainly with a
view to finding out whether a parti-
cular language can be imposed or
not, notwithstanding the constitu-
tional guarantees that we have given
to the various minorities. And I wish
to point out, notwithstanding what
several of my friends have said al-
ready on this question, that this ex-
cessive preoccupation with a regional
language is certainly going to have
much greater dangers for all of us if
we are not careful in our conduct?

Let us realise today that, English
more than any other single factor is
a unifying force in our academic and
official lives. It would be many,
many years, before the non-Hindi
speaking peoples voluntarily opt for
a different regional language. In the
meanwhile, in the interests of unity,
we should do nothing to weaken some
of the unifying forces that are at
work.

I would only want to suggest that
on this question of having one region-
al language as an official language in
a State we should so frame our rules
and regulations that we do not give
the impression to other minorities
that their language is inferior in
Status. What is happening today in
our public life is that in many cases
our excessive love for one particular
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language makes us take up the posi-
tion that the other language should
net be given any position or status
whatsoever. Such a thing thrives in
an atmosphere where there is too
much of preoccupation for a regional
language.

My hon. friend the Home Minister
pointed out that what had happened
in Assam was mainly an administra-
tive failure. Certainly a thorough en-
quiry into administrative failures, as
distinct from political failures, is
called for. But let it not be an en-
quiry only into the administrative
fgilures of one particular State. Let
this be an occasion for a searching en-
quiry into how our district adminis-
trations have been faring. I have been
feeling that for some years we have
denuded the districts of their best
talents with the result that there have
been few people of the requisite effi-
ciency and status in the districts. There
are District Collectors who are afraid
to say “boo” to a goose and, natural-
ly, when a serious situation like a riot
breaks out, they are unable to control
it. Although in Assam we have wit-
nessed the collapse of an administra-
tion. I want to point out that there
are several other areas where there
are stiesses and strains. It was a
great pity that I did not have an
opportunity to participate in the
debate on  the Tentral Government
employees strike, where 1 possibly
might have had a chance of throwing
some light on the administrative fab-
ric and emphasising the need for =a
through overhauling of the adminis-
trative system. It is no use trying to
gloss over the problems or to think .
that two particular States, Assam and
Bengal, are to blame. The blame is
practically to be shared by all of us
in India.

My hon. friend the Law Minister
pointed out that the primary task
which faced the Parliament was to
recommend measures for rehabilitat-
ing refugees. Parliament would, I
feel sure, certainly give liberal assist-
ance and would even vote financiak
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assistance for the rehabilitation of
those refugees, provided two condi-
tions are fulfilled: the refugees must
be rehabilitated in Assam, and the
conditions must be created for their
living in amity with those in Assam.

I would also suggest that in this
matter of rehabilitation of refugees
what is necessary and what is more
than ever essential is that we should
look at this problem not only from
the point of view of only rehabilitat-
ing refugees but also of considering
how we are going to reconcile the
welfare of migrants with those who
are local inhabitants. I do not for a
moment suggest that the problem
does not present difficulties. In a
period of dynamic change when the
economy is fast movi.ng, there will be
a greater inflow of populations from
one State to another State seeking
jobs and opportunities for employ-
ment. Along with the measures for
protecting those who are the weaker
sections of our society, we should also
take positive steps to remove the
various restrictions that are very
much in force on the movements of
goods and persons.

It is net enough to merely preach
or suggest that we should be moved
by national sentiment. What is neces-
sary is to reinforce that statement by
positive action and on this matter I
venture to suggest that we have not
devoted enough attention to what has
been happening in different parts of
the country. This enquiry into the
administrative failures would be pro-
ductive of good provided we are will-
ing to undertake a very careful analy-
ses into these various restrictions that
are being imposed. Let us also realise
that the protective measures that we
are thinking of must be such as to
promote a sense of feeling and amity
among the different groups.

We are not the only country which
has faced this problem. I do not on
that account excuse the lapses that
have occurred. I do wish to point out
tha! in other countries there have
been similar problems which arose
from the impact of fresh cultures
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upon old. In the United States from
1880 right up to 1911 or thereabout,
there was unrestricted migration of
people from different parts of the
world—from Poland, Czechoslovakia,
Russia and different countries of
Europe. In the first few years, the
problems that were created by the
impact of the new population on the
old were serious and considerable, In-
deed the greatest test of statesman-
ship is to attempt to reconcile the
claims of the old population with the
new to find out how best we can har-
monise these things and to create ad-
ministrative structures where passions
will not be allowed to destroy the
very foundation of order and security.
Law and order might be exhalted by
Richelieu and the Home Minister.
There is this thing which has to be
understood that without law and
order all liberty will degenerate into
licence and it is essential that at the
district level both from the point of
view of development wand from the
point of view of maintenance of peace
and tranquility a very searching en-
quiry should be conducted and the
Home Minister as the custodian of the
Indian Administrative Service would
not be discharging his functions pro-
perly if he did not make such a
searching enquiry not only into the
Assam administrative structure but
into the administrative structure in
India as a whole.

Mr. Chairman: Shrimati Renu Cha-
kravartty.

Shri Radhelal Vyas: Is it that only
Members from the Opposition will be
called one after the other?

Shri Ansar Harvanl: What about
our Benches?

Shrimati Renu Chakravartty: Mr.
Chairman, it is quite obvious that
everybody is very deeply interested
in taking part in the debate and I
think this debate has belied the ear-
lier conviction of many hon. Members
that it would raise Dbitterness and
complecate matters.
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=t 7w wars . (v feed-<faa
sgfaa sfoar) : awmfs wwew, F
oF qaTT & T g B gl wc
qEE Y qgT AT TR G, WA
ot & A Jww ey 17

Mr. Chairman: I may assure the
House that the hon. Speaker has pre-
pared a list of names and hon. Mem-
bers from all sides will be called.
They will have to wait and take their
chance.

Shrimati Renu Chakravartty: I
think the hon. Members should not be
annoyed that Members from Bengal
hed participated or that Members
from Assam had participated because
these are things which are not going
to rest as between Assam and Bengal.
We do have big minorities, very big
minorities in all States, and it is fromn
that point of view that we want you
to help us and that is the spirit in
which we should take this debate.
Yesterday, the level of the debate was
very high and we all talked of na-
tional unity of India and stressed it is
time that this Parliament should take
practical steps to strengthen that
unity. Many hon. Members have said
here that we have paid lip service, so
to say, to national unity but when it
comes to our own States, each one of
us becomes a chauvinist in many
ways. I was disappointed with the
speech of the Home Minister and I
must frankly say so. I did not like
his labouring the point as to why he
introduced President’s rule in Kerala
and why he did not introduce it in
Assam. We were not asking for Pre-
sident’s rule in Assam. We know
why President’s rule had been intro-
duced in Kerala because it was a non-
Congress Government. These things
need not have been brought up here.
But everybody in the House has felt
perturbed as to why the Central Gov-
ernment did not move swiftly. It was
not only a question of President’s rule.
We have not had a satisfactory ans-
wer why was it that the army did
not move swiftly? The hon. Prime
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Minister says that it did move swiftly.
Yet, two hon. Members of our Party,
Shri Vasudevan Nair and Dr. Raj
Bahadur Gour went there in the last
week of July, 22nd of July and they
returned and informed us that even
then in Goreshwar and Roha there
were no military posts even on that
day. They might have gone and
come away after visiting that place.
But we have had no answer to that
question.

Again, what was the Central intel-
ligence doing? The hon. Home
Minister has not enlightened us on
that. We do not know how the Gov-
ernor of the province informs the
Central Government in the third week
of June that matters are improving
after the I.G.'s circular on June 1st.
This circular was the one single fact
that was not known to us. I knew
everything else more or less whatever
came in the report, because I have
read these things in the Press. In the
first week of June, the I.G. of Assam
had issued a circular saying that
matters were going to be very serious.
After that, did things get better? I
am sorry to disagree with the Home
Minister that only “petty incidents”
took place. In answer to questions in
this House itself, we have been told
that the railway and air services were
disrupted the RMS staff could not
work properly. Right up to the third
week, there were incident which took
place in many parts. Yet, we are told
that the Governor told the Central
Government that matters were getting
better. I do not know about the “pro-
phetic news” which the hon. Home
Minister gave to Shri A. K. Sen. I
did not get an inkling at all in the
speech of the Home Minister. We all
feel rather perturbed. Why did they
not move swiftly in the matter? That
is the first question.

Before I take up my second point, I
want to say this. I have seen many of
my Assam friends and they feel that
our demand for a judicial enquiry is
a sort of an inquisition against Assam.
I want to say very seriously that it is
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not an inquisition against the Assam-
ese people. I have not been there but
I have heard that every party is im-
plicated in it. The biggest party, as
proudly proclaimed by Shri P. C.
Borooah, the Congress Party has to
take the biggest responsibility for it.
There is no getting away from that.
Yet in Assam there were fine exam-
ples, shining examples of people who
stood up for the minority community.
I know of one in my own party—one
Dodhi Mahanto about whom it has
been written even in Jugantar—that
he was like Shiva standing in the
midst of a burning smasan. These ins-
tances are there. Nobody wants any

inquisition against the people of
Assam.
The Prime Minister has made an

eloquent appeal that we must stand
by Shri Chaliha because he is the only
person who can really bring a liberal
approach to the whole problem, If he
wants to help Shri Chaliha, the best
thing that he can do is to order an
enquiry. It is no use blaming the
students. I was @ professor and I
know. We often blame the students
because they could pass the examina-
tions. But how many of us really
think about how we have taught
them. It is no use my friend Shri
Basumatari saying: what about the
teachers? Who taught the teachers?
It is the political leaders who taught
the teachers. That is why in this en-
quiry which we have asked for, we
have asked for an enquiry not only
into the events that have taken place
now but also why this long corroding
influence of Bengal Kheda movement
has been carried on in Assam. I am
not exempting my province; we
should look at the other provinces
also. I know that in the north of
Bengal the Nepalese feel strongly
about their rights being protected.
Every minority coming from other
States feels in  the same way. We
know that the minorities do not feel
secure. So many Bengalis have come
from Bihar and Orissa. They say that
they may not be able to live there
very long. People who have from
South India also say that they may
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not be able to live for long in Cal-
cutta. This sort of feeling is there.

Sir, Shri Bordoloi is long dead and
gone and, therefore, I should not raise
his name, but there is one significant
statement made by Shri P. C. Borooah
to which I would like to refer. He
said that the word “Assamese” con-
notes those who speak Assamese lan-
guage. If that is so, “Assam for
Assamese” means “Assam only for
those who speak  Assamese”. It
means that only those who speak
Assamese language can enjoy all the
rights of living, moving and having
jobs in Assam. Sir, this is the thing
that worries me.

Secondly, we have seen that even
much more dangerous is the statement
which was made in the Assembly in
1947 by Sir Akbar Hydari. On the
floor of the Assembly he said:

“The natives of Assam are now
masters of their own house. They
have a Government which is both
responsible and responsive to them.

They can take what steps are neces-
sary for the encouragement and
propagation of Assamese language
and culture and of the languages
and customs of tribal peoples who-
are their fellow citizens and who
also must have a share in the for-
mation of such policies. The Ben-
galee has no longer the power, even
if he had the will, to impose any-
thing on the peoples of the hills and
villages which  constitute Assam,
The basis of such feelings against
him as exist is fear—but now there -
is no cause for fear.”

Sir, this is a statement made obvious-
1y on behalf of the Government by the -
Governor of that State.

Then, there is this question of indi-
genous and non-indigenous. This ques-
tion has been challenged by some of
my hon. friends. I looked up and I
have got a circular. There was a cir-
cular in 1948 which says:

“.... settlement of land should
in no circumstances be made with
persons who are not indigeonus to
the Province.”
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If he likes, Sir, I can give the num-
‘ber etc. of this circular. This kind of
ceirculars were issued.

Therefore, we want that these very
deep-seated causes should be enquired
into, because, are these orders of the
Government and policies of the Gov-
ernment in conformity with the Con-
stitution? That is the point that we
have to find out. It is good that these
things have come to the forefront
through Assam events. We hope that
every State will take note of them,
-and we hope that we shall be able to
slowly root out this type of chauvinism
and difficulties that are arising in our
«country.

Now, Sir, I will come to the point of
judicial enquiry, why we want a judi-
cial enquiry into these terrible hap-
penings, I have tried to explain that.
But we are opposed to the amendment
suggested by my hon. friend, Shri
Atulya Ghosh because it says in a
-general way: “at an appropriate time”.
At least the Prime Minister went a
little further and said that there should
‘be quick enquiries, quick regional en-
quiries. We do not know what kind
of enquiries they will be. We want to
know how soon they will be consti-
tuted? If high court judges of States
other than Assam or Bengal will con-
-stitute them? What will be the terms
-of reference of those bodies? Will
‘they be able to go into the behaviour
of the administration? We want them
to function within the next ten days.
Only Goreswar has been mentioned.
What about Nowgong? What about
Lakhimpur? There are many places
like that where this matter should be
gone into. We do not mind that, but
we are opposed to this sort of a blan-
ket amendment saying that at an
appropriate time it may be set up.
What is meant by this ‘appropriate
time”? Secondly, for the deeper
probe, after the explanation given by
‘Shri Sen, I am more inclined to oppose
this sort of a blanket amendment as
‘suggested by Shri Atulya Ghosh. He
said it may take eight months, nine
‘months or even ten months. If that
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is so, then no evidence will be there.
That is my feeling and that is why we
want that there should be a quick en-
quiry. There is nothing to be afraid
of. We know that there are good peo-
ple everywhere more so in Assam,
and that we shall get help from those
who are saner elements.

Lastly, Sir, I should like to refer to
the point which has, been raised by
Shri Braj Raj Singh. He mentioned
about some speeches made in the West
Bengal Legislature, Sir, it is a very
serious situation. Some friends have
asked us why Bengal is so interested
in Assam. We are interested not only
because there ‘s a Bengali minority
in Assam, not only because there are
so many refugees in West Bengal—of
course, it is a big problem,—but we
are also interested because we have
very big minorities in Bengal itself to
protect. Personally, Sir, I know—many
of us know—what trouble we had on
the 16th of July to protect those mino-
rities. Night and day on the 15th and
16th of July, house to house, mohalla
to mohalla, we had to go trying to
instil some confidence, and we stood as
protection at every corner of the road
where we expected trouble. That is
why we are interested and we want
you to help us. That is why this ques-
tion has been raised in this way: “Dr.
Roy, do not take the responsibility if
you do not get the help of the Centre”.
In order to get help from the Centre,
Sir, we must have an enquiry. This
is the cry that Bengal has raised. This
is not a chauvinistic cry or something
by which we want to put some people
in the dock. We are their friends, we
are their brothers and sisters, we are
a part of India, and that is why we
are interested in solving this question.

Dr. Sushila Nayar (Jhansi): Mr.
Chairman, Sir, at the very start I wish
to pay a compliment to the Govern-
ment of Bengal and to my friends the
workers from every party in Bengal
who did a splendid job in preventing
any outbursts and reprisals in Cal-
cutta as a result of the refugees who



6707 Motion re:

had come from Assam and the tales
that they had carried. S'r, I was one
of those people who had the unfortu-
nate experience of seeing how the
tales carried by refugees at the time of
partition led a trail of holocaust from
one place to the other, and I think we
may well be proud of the fact that we
have sufficient sanity left in this coun-
try that there was no aftermath of
what happened in Assam—and what
happened in Assam was really very
very bad.

Sir, when I went there I was re-
minded of the scenes I had seen in
Noakhali. The only d'fference was that
there was not any forced conversion,
there was not any element of commu-
nalism. I am glad of that, because
this one instance of riots in Assam
brought out one thing very nicely. An
hon. friend from the Opposition
Benches a moment ago tried to bring
in an element of communalism, tried
to bring in the fact that it was some
people from Pakistan who were at the
back of Assam happenings. But, Sir,
what I wish to bring out is the fact
that not only nobody from Pakistan
was responsible, so far as I know, but
even in Assam it was the Muslims, by
and large, leaving one or two excepn-
tional instances, who indulged in the
riots. They actually helped the Hindu
Bengali refugees.

Pandit Brij Narayan “Brijesh”: Sir,
may I just....

Dr. Sushila Nayar: Sir, I am not
yielding the floor. I have very little
time and, therefore, I would request
hon. Members not to interrupt me.

Sir, in Assam the Muslims did a
splendid job. I am a witness to the
fact that in a place near Nowgong the
Muslims in the villages round about
sheltered and fed about 2,200 Hindus--
Bengali-speaking Assamese—for near-
ly eight days. In another place, Sir,
a single individual sheltered and fed
400 Bengali-speaking Assamese Hindu
men, women and children in the same
manner. He was a Muslim gentlemar.
called Danishmand. He was really
danishmand, I should say.
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Shri Tridib Kumar Chaudhuri
(Berhampore): He also brought out
his gun to drive away the rioteers.

Dr. Sushila Nayar: Well, Sir, there
are some bright instances of that type
where the Muslims have come cut and
have protected the Hindus, so that it
is a cheerful sign, a sign that we are
getting over this awful repercussions
of the partition times where commu-
nalism was rife everywhere.

But, Sir, in the place of communa-
lism a worse poison has raised its
head, and that po‘son is the poison of
provincialism. By and large, these
bright instances of Muslims sheltering
the Hindus were Muslims of Bengal
origin who sheltered the Bengali-
speaking Hindus in Assam. There
were a few instances where Assamese
also came forward and protected the
Bengali-speaking Assamese. But, S'r,
I did not come across any broken
bones where anybody had offered re-
sistance to the rioteers and got beaten
out. Those were the tvpes of instances
which we had seen at the time of par-
tition riots, but they were not here.
Why is it happening? It is happening
because of the linguist'c provinces
leading to linguistic loyalties in prefer-
ence to national loyalty. To have a
job, you must belong to a particular
linguistic group; to have certain posi-
tions, you must belong to a particular
linguistic group. As such, it is the
vested interests or rather the economic
factors that have come into play in the
name of linguistic Tovalt'es.

15 hrs.

Along with the economic factors,
there are very important -~=n1 7~~~
rooted social factors. I have been deep-
ly pained by and large in this debate,
barring very few honourable excep-
tions—the debate of course has cut
across party l'mes—that it became a
question as between Assam and
Bengal. It is not a matter of Assam
and Bengal. It is a matter for the
whole of India. It is a matter for the
survival of our nationalism. Are we
Indians or are we Bengalis, Punjabis,
Maharashtrians and what not? I wish
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to say, whether I am born in Punjab
or in any other State, I am an Indian.
The hon. friend who spoke as a repre-
sentative from the tr.bal areas yester-
day said, “If he is not a tribal, he can-
not be an Indian.” 1 do not under-
stand this kind of reasoning. I am an
Indian first, and not a branch or a
linguistic or a provincial group first.
I am first an Indian and then I am
something else. It is this aspect that
has got to be brought into focus.

I am a very small fry, but I would
like to say in all humility that the
Prime Minister is big enough to recon-
sider whether we have made a mistake
in creating these linguistic States,
these linguistic provinces, which have
created all these complications for us.

The question of students has been
raised. Studenis have been blamed as
if they were the prime cause of the
whole trouble in Assam. I have been
everywhere in Assam and I know that
students have played a very prominent
part in these incidents. But who led
the students? On the 12th August,
there was an article in a leading
weekly “Assam Bani” written by a
professor in the Jorhat College—a
very prominent college. The professor
belonged to the honourable party of
my hon. friend, Shrimati Renu
Chakravartty. I cannot go into the
article, for I have no time now, but
I shall just mention the heading. In
Hindi, it comes very aptly:

T FIT 51 AT, T2 £ ST I5T | He has
encouraged all that has happened
in Assam. He says that ‘“the
Assamese people were like stones; they
had died, and they had come back to
life.” That professor was sorry that
the disturbances were dying down.
These are the kinds of professors who
teach our students. and indeed an hon.
Member of this House had a role—
well, I need not say any thing about it
now.

Shrimati Renu Chakravartty: We
are prepared to have an enquiry. You
should alsp be prepared to have an
enquiry.
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Dr. Sushila Nayar: I am not yield-
ing the floor. I have very little time.
I am not blaming anybody. I am only
trying to say that the students had
leaders and those leaders led the
students astray. Therefore, let us not
put the blame on the students. Let
us certainly search our own hearts.
The dissident group of Congressmen is
also involved here. Every party ex-
plo ted the students. What lead did
they give to the students? They
should search their own hearts,

An Hon, Member: Including yours!

Dr. Sushila Nayar: I mentioned a
moment ago about the students. A
students’ deputation met us. They
were very senior students. They said:
“What are we to do? Whenever and
wherever we go, whether it is the rail-
way or the posts and telegraphs depart-
ment or other Central Government
services, we see all Bengalis. They
may be Bengalis of Assamese origin,
but we see Bengalis and see them
speaking Bengali. We get the impres-
sion that all these All-India jobs are
really monopolised by the Bengalis
and we get nothing.” They say that
they may be completely wrong. They
said so. Maybe, taking the all-India
picture, the Bengalis are a little ahead
of the Assamese. They were prepared
to grant it but said, “let there be a
better distribution”.

Now, why should the Bengalis be
different? There are Assamese of
Bengali origin. A very significant fac-
tor that needs our attention is this.
The Assamese have not struck against
the Muslims of Bengali origin. Why is
it? Why should the Assamese strike
only against the Hindus of Bengali
origin? I am not more interested in
Assam or Bengal, They are both my
blood-brothers and I fee] perfectly at
home in Bengal and Assam. I am born
in Punjab, but I admit that I feel abso-
lutely equally at home in any of these
States. I have learnt six or seven
languages of the different States, wnot
because I was forced to but because I
wanted to. I wanted to be able to
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speak to the common people in the
villages. I do not understand why the
hon. Member from the tribal areas
should have said what he said yester-
day objecting to learning three or four
languages. We all had to learn three
or four languages in the Punjab:
everyone of us learnt Punjabi, Urdu,
Hindi and English. Everyone of us
learns four languages there without
any difficulty, Later, we learnt Ben-
gali, Marathi or Gujarati—whatever
language we wanted to learn.

The point is this. The Muslims that
have gone to Assam have identified
themselves and associated with the
people of Assam—the indigenous popu-
lation of Assam, or whatever you like
to call it—(Interruptions) If they
have to go for Namaz, they go to
Namaz together. If they have to go to
the mosque, they all go to the same
mosque; whereas in the case of the
Hindus, they will have the Bengali
Kali Pooja and the Assamese Kali
Pooja. They have the Bengali Kali
Bari and the Assamese Kali Bari. It
is the same with theatres and all the
rest of it, I wish that we saw to it
that whichever State we live in, we
try to become one with the people of
that State.

Supposing the Prime Minister of
India were to encourage the people of
Indian orig'n in the different countries
of the world—Africa or Ceylon or
Burma or wherever they are—to re-
main as a separate group and demand
their rights as a separate group, and
not have anything to do with the coun-
try concerned, how will the others
living in those countries feel? The
analogy is not complete, because that
is a question of people of Indian origin
residing in different countries and
this is a question of Indians living in
the different States of the same coun-
try. What I am point'ng out is this
that on the one hand, it is necessary for
us, when we go to live in a particular
State, to feel one with the people of
that State, and on the other hand, it
13 necessary for the people living in
that State to accept anybody else
coming from any other State as an
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Indian with equal rights and not create
any difficulties.

As my tme is up, I am almost
finishing. The Prime Minisfer said
that there would be an enquiry for
punishing the guilty people. Shrimati
Renu Chakravartty said that if it is a
question of six months or eight months,
the evidence will go. Evidence is re-
quired only for the riots, for the
troubles that were created, That en-
quiry is not being delayed. That en-
quiry is being held now. Therefore,
the question of evidence disappearing
does not arise.

Shrimati Renu Chakravartty: What
was the role of the administration?

Dr. Sushila Nayar: A deeper en-
quiry, an enquiry into the deeper
causes is an enquiry which as Shri
Atulya Ghosh said, may be taken up at
an appropriate time. The Prime Min-
ister also said it may be taken up at a
later time. That enquiry will have to
go into the causes, social, economic
and the rest. Maybe that enquiry may
force us to revise our policy on the
linguistic States. When we thought in
terms of linguistic States, we were also
thinking of developing a language for
India. Some one said to me in Europe
“You were trying to have a language
for India, a lingua franca for India,
and develop provincial languages also.
You have gone ahead with the linguis-
tic States and the different State lan-
guages. But development of the All-
India lingua franca has lagged behind.
This is imbalance. This is what has
caused the trouble to a great extent.”
There is much truth in this statement.
We may have to think about doing
something with regard to it. I hope
that the enquiry into the deeper
causes will lead us to find out the re-
medies and to revise our policy on the
issue of linguistic States, if necessary.

15.10 hrs,
[MR. SpEARER in the Chair]
The supreme need of today is the crea-

tion of a sense of security for the re-
turn of the refugees in the interests of
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Assam and Bengal. As the Prime
Minister said, there should be an en-
quiry to bring to book the guilty peo-
ple without any delay.

Secondly, the rehabilitation facili-
ties have got to improve. I feel that
the mere presence of a Central Minis-
ter in Assam will not do the job that
everybody has in mind. To create
that sense of security, to help in the
job of psycholog:.cal rehabilitation, to
help the Assamese to express their
repentance in action rather than in
words, to help the Bengalis or the
Bengali-speaking Assamese to settle
down without fear and anxiety, I feel
groups of workers are necessary, who
will stay with them for a few months,
just as Bapu took us to Noakhali, and
posted us to each village individually,
to guarantee the safety of the people,
with our lives, if it became necessary.
That is the type of approach that is
necessary and I hope the Prime Min-
ister and you, Mr. Speaker, will think
in those terms and take appropriate
action.

Shri  Jawaharlal Nehru: Mr.
Speaker, Sir, we have discussed dur-
ing these three days a subject, which
has naturally aroused tremendous feel-
ing, more especizlly, of course, in
Bengal and Assam, but to a certain ex-
tent all over India. It would not be
surprising, therefore, that strong feel-
ing and passion sometimes found ex-
pression here and even glimpses were
seen by us of what lay inside the peo-
ple’s minds and hearts. Nevertheless,
considering this very difficult and
complex problem, we have dealt with
it, if I may say so, with all respect,
with a very large measure of restraint.

Indeed, if we once get out of the
rather, if I may say so, superficial
aspects of the problem and look deeper
into it, the very magnitude and com-
plexity of the problem is, if I may use
the word, rather terrifying. It is a
highly important subject today for
Assam and Bengal, but as has been
stated repeatedly by Members here,
the problem is a much bigger, wider,
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deeper problem. It is not merely a
question of Bengalis or Assamese;
each one of us is affected and affected
in many ways.

Some people here might perhaps—
though I hope not—imagine that the
others are rather superior and these
people, the Assamese, have not be-
haved well and the Bengalis may be in
some ways got excited, but we are a
cool-headed people, not being so affect-
ed, and we can take an objective view.
Well we are cool-headed because our
heads have not been hit. Probably :f
they had been hit, we would have
been not at all cool-headed. It is easy
to be cool-headed in those circum-
stances. But 1 have felt sitting here,
trying to listen, that my mind slightly
wandered away. I almost felt as if T
wag in a haunted place; not only this
Chamber, but this great country itself
became a haunted place for me and
for all of us, with all kinds of ghosts
and spectres, pursuing us—ghosts of
the past, ghosts of the distant past,
ghosts of the recent past, of our feel-
ings, of our conflicts and all that, be-
cause what we are discussing here,
whatever we may say about Assam or
Bengal, is really about ourselves—
how we behave, how we feel, how we
are excited against each other, how
our superficial covering of what vou
like to call ‘nationalism’ bursts open
at the slightest irritation.

We forget it; whatever we may be—
Punjabis, Bengalis, Madrasis or Assam-
ese—immediately it comes out, just as
in other ways. We talk so much about
communalism, meaning thereby religi-
ous, political conflicts—how other
things are suddenly swept away, when
communal passions are roused. It is
not the Assamese who are guilty here
or the Bengalis; each one of us is a
guilty party. Let us realise that.

When we talk so loudly of our nati-
onalism, each person’s idea of
nationalism is his own brand of nation-
alism, it may be Assamese nationalism,
it may be Bengali, it may be
Gujarati, U.P.,, Punjabi or Madrasi.
Each one thinks of his particular
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brand in his mind. He may use the
words ‘nationalism of all India’, but in
his mind, he is thinking of that
nationalism in terms of his own parti-
cular brand of it. When two brands of
nationalism come to conflict, there is
troubie, each talking of nationalism.

So also while talking about Indian
unity. We want unity of our own
thinking, of our own brand. It is justl
like each person’s orthodoxy in his
own ‘doxy’; other ‘doxies’ are hetero-
doxies. My nationalism is the real
brand; yours, if it is different, is not
the real nationalism. We all tend to
think that way mcre or less. b

We talk about enquiries and causes.
‘We may go deep down into those en-
quiries and perhaps discover many
things which we have forgotten, be-
cause as, I think Dr. Krishnaswami
said,—he talked something about our
social structure, about our close society
we live in, not one close society, but
numerous close societies all over. Of
course, that is due to caste and other
things. I am not going into it, but the
fact is we live in close societies and
groups, not only a Bengali close society
or a Marathi or a Malayalee close
society, whatever it may be, You
will find that when you go abroad,
wherever Indians are living in large
numbers—not a few, of course—you
will find a seperate Gujarati club, a
separate Malayalee club, a separate
Bengali club and so on and so forth.
They do not even have a single Indian
club, Where they are in large numbers,
you even have in some places
a separate Gorakhpuri club. I remem-
ber this particularly, because the
Gorakhpuri club of Rangoon once gave
me a purse of Rs. 10,000, It is ingrain-
ed in our background, in our up-
bringing, in our social structure. Of
course, they are social structures that
are changing and breaking up. That
is a good thing. But let us realise how
the conditions we live in are complete-
ly different. We talk about national-
ism bravely, but always at the back
of our mind is that particular narrow
type of nationalism which we think is
nationalism, not the others.
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We talk very proudly and loudly
about tolerance and there is the whole
of Indian culture. It is a culture of
tolerance undoubtedly, But as com-
pared to, let us say, Europe, in Euro-
pean history, as it shows itself, it is
a tolerance of peole, tolerance of con-
science that we always had. But where
it strikes the social habits, we are
intolerant, we have been intolerant.
A person may believe in God or
believe in the negation of God, you put
up with him. In other countries he
might have been dealt with very
harshly. Here, no, you can believe
anything you like, but you must
abide by the social rules that
have been laid down by our
caste, If you don’t, you get into
trouble. You are not only pushed out
and exterminated but you are pursued
in a hundred ways. This does not hap-
pen so much, I suppose, in cities like
Delhi and Calcutta, where things are
different. But even now in the vil-
lages it is a mighty power, and even
in the cities for the matter of that,
whether it is our marriage or some
other ceremony, everything goes not
by caste but by sub-caste, an amaz-
ing division, It is one thing which is
unique in India, at least so far as my
knowledge goes. You read in some
of our newspapers here column after
column of matrimonial advertisements.
It is an astonishing thing. Whenever
a foreigner comes he is surprised for
he has never seen a thing like that—-
somebody, an Aggarwal, this and that
of some sub-caste wanting a bride or
bridegroom, My education having
been somewhat restricted and limited,
I do not even know the names of all
these castes and I get confused.

Shri Tyagi: Why do you read them?

Shri Jawaharlal Nehru: That is a
pertinent question. Fortunately, I do
not reach them much, but sometimes
they come before my eyes. As a mat-
ter of fact, it has come to my notice,
not by reading them directly. I have
seen them quoted in some English
newspapers, a matter of great amuse-
ment for them I have read it in a
foreign paper.

The other point that 1 was trying
to make was that we are sliding on the
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surface of things and we talk of
nationalism and Indian unity. Of
course, there is truth in it. There is
truth in our nationalism. There is truth
in our belief and conviction of unity.
That is perfectly true. But I do say
that the conception of Indian unity and
that conception of nationalism is a
peculiar one, limited to each individual
or groups of one way of thinking. It
is not the common idea of nationalism.
My idea of nationalism or my group’s
is different from that of somebody, It
is largely conditioned by our social
system. For generations we have been
brought up in our social structure of
caste system and the like. It is not
an easy thing to get out of them, And
it pursues us wherever we go.

People talk that linguistic provinces
have given rise to this, It may be that
the idea of linguistic provinces has
encouraged this idea. But it is much
deeper than any linguistic province,
and that is why I gave you the exam-
ple of an Indian living in Rangoon,
Singapore or Ceylon, places where
there are many Indians—a few, of
course, cannot easily separate like
that—who always go by their caste
group or language group. They hard-
ly meet each other.

It is an amazing thing, and it is a
terribly weakening thing, And if one
good thing this tragedy in Assam has
done, it has brought this skeleton out
of our mental cupboard. At least, I
hope it has brought it out so that we
could see this very ugly thing, what
it is. It is a bad thing, and it is there
in our minds and hearts, It is no
good any of us taking pride that we
are above it, and we get excited. We
may get excited about many things.
We get most excited when that corner
of our mind is hit. Then we get fright-
fully excited.

Our friend, Shri Hoover Hynniewta,
yesterday delivered a very interesting
speech, I do not know what about. He
was so frightfully excited when he
quoted the famous American: “give
me liberty or give me death”. Now,
1 do not know where death came into
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the picture. I suppose the context was
what the Assamese should have as
their official language but he put it
in the level of liberty and death.

Shri Hynniewta (Autonomous Dis-
tricts—Reserved—Sch, Tribes): I said
liberty to think, the most precious of
our liberties. If I do not have the
liberty, then I cease to be a human
being, It is better to have death rather
than to lose the liberty of thinking.

Shri Jawaharlal Nehra: You are
perfectly right. Liberty of thinking,
of course, is necessary. Nobody, not
even the greatest tyrant has ever suc-
ceeded in taking away the liberty to
think, Sometimes what the tyrants
have done is to prevent the expression
of the thought, the public expression
of the thought. Thinking, nobody has
been able to check yet, at any time.

Now, where is the question of
liberty to think, or liberty just coming
in at all! His conclusions may be right
or wrong, but I am merely saying that
if we are thinking of these petty mat-~
ters, relatively petty matters we lose
all our standards, all our mental equi-
librium; we become unbalanced almost
in our . ..

Shri Jaipal Singh: I think what he
meant was liberty to think in his
mother tongue, and not in Kashmiri.

Shrimati Renu Chakravartty: How
does that come? That does not come
into the picture at all.

Shri Jawaharlal Nehru: I am not
criticising the hon, Member. I am
merely pointing out a certain tendency.
I can mention several hon. Members
too, though not in criticism but to show
how one is apt to be swept away. If
he says he wants to adhere to a cer-
tain language he believes in, I accept
that, If he says “I do not want a
language to be imposed on me” 1
accept that. That is a different mat-
ter. But it is the context in which
these hings are said that matters, and
sometimes, I venture to say, it becomes
all wrong and all too narrow, an in-
tolerant context, a context in which
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it becomes curious and, -curiously
enough, the idea of tolerance becomes
converted into intolerance over an-
other language. It is a very curious
thing, and even in this language ques-
tion, if Shri Hoover says “I want the
right to use or speak in my language”
well and good. But, if he says “I am
going to prevent the other fellow from
doing this” there he is all wrong.

Shri Hynniewta: No, I cannot be
that much mad,

Shri Jawaharlal Nehru: I know that.
I agree that the degree is limited.

But my point is,—honestly, I am not
dealing with this matter in a frivolous
way-—what I am venturing to submit
to thig House is this. The Assam-
Bengal trouble is a very very serious
aspect of our national problem, a basic
thing on which the whole future of
this country depends. In this matter
everyone of us has to blame himself,
and I gladly include myself. I do not
know what I am. I cannot judge of
myself, how narrow I am in my think-
ing. How can I say what I am when
one cannot judge oneself? But each
one of us is narrow, because of our
traditions, our inheritance in social
matters, not in high philosophical mat-
ters. When we come down to our
traditions we have been accustomed to,
each one, in the ultimate analysis, is
confined to the little kitchen in his
corner—not joining the other people,
not allowing them to enter eur kitchen,
not eating with them or entering in
marriage with them, Half of our lives
have been spent in sticking to these
limitations and rules. Now, is it not
surprising? And that is the reason
why we in India, individuals apart, of
course, are amongst the most difficult
to get on with a foreigner. Often,
there are criticisms here, whether it is
on foreign affairs or anything, why is
this done and that not done, as if we
command the world, ag if we can order
people about, not realising that some-
times the fault lies in ourselves.

People come from abroad, Some-
times they may discuss philosophical
theories, but they find an odd society
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in India with which they cannot easily
mix. They are surprised. Nowhere
else, or at any rate hardly anywhere—
there are one or two exceptions—is
this kind of thing found. So this mix-
ture of the widest catholicity of
thought or of philosophy which has
made us great in many ways and the
narrowest social life is a curious mix-
ture. Of course, both do not apply
to us fully now. We have outgrown
them and we are outgrowing them.
But they apply to us enough to affect
us and to affect our political life, It
did not matter much when we func-
tioned in our own narrow grooves.
But when we bring in democracy and
open the door to every group to func-
tion as it wants, that ancient evil
comes up. It comes up and comes into
conflict with the other group which is
coming up, the different groups each
talking in its own language of nation-
alism coming up with the other natio-
nalism.

What is, after all, what we call,
communalism? When this question of
Muslim communalism or Hindu com-
munalism arose, you may well have
described the two as Hindu nationalism
and Muslim nationalism and you
would have been correct. They were
different nationalisms. They came into
conflict with each other. The Hindus
had the advantage because they grew
up in this country and they could call
their own communalism nationalist
more easily because they were a part
of India and had nowhere else to go
to, The Muslims had a difficulty in
that they could not put on that garb
so easily. But the fact is that they
were both communalism, They were
both that communal type of national-
ism—not everybody, I mean. I am
talking about these various move-
ments,

However, so this is the basic issue
and we shall have to face this. We
shall not face it by fussing about lin-
guistic provinces and all that. It may
be that has encouraged it—possibly it
has. But it is deeper than that. And
anyhow the linguistic provinces or
whatever they are are there. We
have to accept them. We are not going
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to cut up India again and again. We
have to acept them for what they are.
In accepiing them we have to get used
to the idea of living in peace and
amity with each other and not raise
this absurd bogey of language all the
time, It is quite absurd, I think.

There are certain difficulties involv-
ed as Dr. Sushila Nayar said. In the
rest of the world every educated man
is supposed to know three or four lan-
guages. It is only in India that he
resents being asked to learn a langu-
age. It is a most extraordinary thing.
So it is a basic issue and it is a dan-
gerous issue, We are not going to
solve it by a debate here or by any
committees or by anything else. But,
at any rate, if all these events in
Assam have made us think about these
issues and make the country think,
this is a good thing, because our first
step towards taking any action is to be
mentally aware to the question and
then try to solve it.

I have ventured to say all this to try
to create a background for our think-
ing because otherwise we live in an
excited state and we shall not be able
to take any step. My second point is
this. We are dealing in this matter
not with some malefactors, some mis-
chiefmakers, some scoundrelg and the
like. Of course, there are mischief-
makers and malefactors. Get hold of
them and punish them, whoever they
may be. There can be no doubt what-
ever that in a matter of this kind you
must respect nobody, I mean to say
that you must not allow anybody be-
cause of party, because of some
thing else or because of position to
escape if he is a real malefactor, I
admit it. There is no question about
that, No party is going to flourish if it
takes refuge in sheltering evil men.
That should be quite clear. Let us
punish them. But the fact remains
that evil men flourish on such occa-
sions because they are in tune with
the mind of the multitude. That is a
fact to remember. Evil men flourish
only on such things, The scoundrel
flourishes only on such things, other-
wise he is an ordinary theif or a per-
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son who commits arson. It is a Police
case. But the moment he comes into
tune with the mind of the multitude,
it is another type of thing. That you
have to see.

Acharya Kripalani: He can also
create the mind of the multitude. I
am afraid, here the case was that the
mind of the multitude was created by
these people.

Shri Jawaharial Nehru: Naturally
they act and react on each other. But
the mind of the multitude has been
created, if I may say so, by generations
not by a speech, by years and years.
Even here somebody quotes somebody
whe delivered a speech ten years ago
or thirteen years ago showing a suc-
cession of events, what Shri Bardolai
said and what the Governor of Assam
said in 1947, That itself shows a cer-
tain connection, Why? Why did Shri
Bardolai say that? The Governor was
Syed Akbar Hydari at that time—not
an Assamese person but an outsider.

Shrimati Renu Chakravarity: That
was the Government'’s speech. Obvi-
ously he was doing it on behalf of his
Government.

Shri Jawaharlal Nehru: Maybe, I
cannot say. I doubt very much. A
general sentiment may be there, but
the words were his own, However,
what I am saying is this, Here you
go back 13 years, Why was that posi-
tion 13 years ago? Let us think of it.
Why was that position taken? Was it
sheer cussedness. Why did that idea
come into the head of apparently a
good decent Assamese people and
leaders. There must be some reason
for that. I do not know. But I am
merely pointing out these things. These
are not sheer madness, When an idea
comes to a good mind you have to have
a reason for this. I say these things go
far back. But I entirely agree with
Acharya Kripalani that on such an
occasion such things can be whipped
up undoubtedly. Undoubtedly they
were and that too in the course of
several months.
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I was in Assam earlier this year. I
forget the month, maybe February or
March or some other month. In front
- of the University I stopped for some
kind of welcome by the s‘udents. They
presented me with an address. Half
the address was about language, just
saying that they passionately want this
language, At that time I knew and
felt about it. I realised why it was
quite so passionately felt. Anyhow I
told them, “Well and good. It is a
good thing. But this is not the time
to raise this question. There are other
more important things” or something
like that. So this thing, of course, has
been going on and the language ques-
tion for them had become a symbol
not by itself the language. It was a
symbol of their individuality, of their
existence as Assamese, of their {uture
and all that. When a thing becomes a
symbol like this, rightly or wrongly,
it becomes difficult to deal with it.
It becomes above reason. It is an arti-
cle of faith or sa:~-thing. It gradual-
ly developed.

This has swept over practically,
broadly speaking, every Assamese.
Every Assamese felt that way about
the language issue. Some felt it more,
some less. Some wise men, like Shri
Chaliha, feeling that way and yet see-
ing the other side too, seeing the con-
sequences of some action tried to check
this, tried to reason with it and tried
to adopt a middle course because he
is a man of vision and of tolerance.
‘His attempt is always to win over
people and not to enrage them, But
‘broadly speaking this was the fact that
language became the symbol of some-
thing. They passionately desired it.
When this happens it is relatively easy
for it to be exploited for wrong ends.
That is where, as Acharya Kripalani
perhaps intended, the wrong people
came in and excited them, moved them
to wrong action because the ground
had been prepared for all that was
happening.

My point in saying all this is that
you must distinguish in order to deal
with a situation like this between the
evildoer and a certain symbol and mass
Opinjon of a people. You have to dis-
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tinguish and if you do not distinguish
between them, if you feed both alike,
then the evildoer becomes the hero of
the people. You have to separate that.
You must not allow him to become the
hero of the people because anyhow you
have to deal with the whole people.
It is a very difficult thing and most
difficult in a democratic society. You
cannot do this. You cannot do it,

Many hon. Members have suggested
various steps that the Central Govern-
ment and other Governments should
have taken. I do not think they have
quite realised what the consequences
of those steps might be either on demo-
cratic functioning or even on getting
the results they aim at. After all, we

‘aim at results, whatever the results

are. We find, owing to a combination
of circumstances, past history, peculiar
feelings, whatever they are—I do not
know whether they are justified or
not—a certain feeling from the British
times of the Assamese being suppress-
ed, being sat upon, by the British, by
others, being ignored, and then a cer-
tain release of that feeling coming.
They expressed this release in curious
unfortunate language. I am talking
of 10 or 12 years ago as the language
quoted shows, It shows rightly or
wrongly this feeling of release. Why
did they get that feeling which they
had to express in this way? It was a
kind of a resurgent limited nationalism
coming up: bad because it was limited
and good because it is a new spirit.
You see good and evil mixed up. It
is difficult to separate them sometimes.
Any way, here is this problem which
has led to these disastrous conse-
quences.

In spite of being there, in spite of
reading a large number of memoranda
and papers, I would not venture to say
positively and definitely, as deffinitely
as many hon. Members, who probably
know less than what I do about the
facts, I mean, have done, about who
is the guilty party. Of course, every-
body knows as to what has happened.
There is no doubt about that, It is a
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very grave tragedy, a bad thing, not
only because it is an evil in itself, but
because it is a novel feature of a peo-
ple in one State being driven out
either by force or through sheer panic,
most of it by panic, I am sorry that
anybody should go away by panic from
anywhere, because, panic isso infec-
tious that it is difficult to deal with it.

If I criticise the press, I do not mind
if they have given wrong news or this
and that. In a moment like this, one
cannot balance these things because
there is excitement. They may give
wrong news. But I do think that what
the press has erred is, they created or
rather helped in intensifying a sense
of panic. That is my objection. It may
be that they themselves got so angry
that they did it. I am not criticising
them. But, I do think that in a situa-
tion which is a difficult situation,
which is a panicky situation and you
want to hold it—it is on the verge;
you hold it or it goes to pieces—every
little thing counts, If the press wants
to hold it, they can help in holding
it; if they do not, they can upset and
we cannot hold. That is my feeling in
this matter.

Evil happened there in a big way.
We have to face this situation. Hon.
Members have repeatedly blamed the
Central Government and the Assam
Government and all that. My colleague
the Home Minister took upon himself
the responsibility for what the Central
Government did. I am not prepared to
permit him to shoulder all this respon-
sibility, I come into the picture too.
I am at least equally responsible, We
are all responsible certainly. If we
have erred or if we have erred
deliberately or unconsciously, then,
judge us and punish us: either
this House or the country. But,
I must confess that, looking at
this picture, thinking of it again
and again, I may tell you that
we have given a good deal of thought
to it. If any one imagined that we
have thought of it casually or ignored
it, it would be completely wrong. I
know that my colleague the Home
Minister has lived a tortured life these
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months, the month of July and later,.
because, there were so many things to.
trouble and disturb us. This Assam
matter has disturbed him and troubled.
him more than anything, I know, both
because it was bad and because, as I
said, it was a symbol of evil, a symbol
of our weakness, of our failings, dis-
ruptiveness, narrowness of mind, in-
capacity to function together, always a:
tendency to go to pieces. It was a ter-
rible picture, It was a spectre of the
old thing coming out, We felt that.
way.

It really is not clear to me and I do-
not understand what in these circum-
stances, the Central Government could
have done: major thing or minor thing,
Because, even in the latter half of
June, we were worried, not too much
worried. I never thought like that.
After all, it was our misfortune that
such events like this happen in vari-
ous parts of India. Almost everyday,.
some odd thing happens. That certain-
ly is our misfortune. We have become-
rather accustomed,to reading this kind.
of thing, Bad as it was, we had no
idea that it would develop in this way,
For my part, it is only in the begin-
ning of July that it came as a deep
shock to me, Even before that, of
course, we were writing as to what is
happening, constantly in touch, by
telephone, by letter, etc. I do not think
it would be right for us to criticise,
let us say, the Governor who told us
on the 28th of June that he hoped that
in two or three days time, this will
die down. That was his judgment and
he is not a man whose judgment we
should not value. That was his impres-
sion. Maybe he was wrong. That is
the impression he gave us. Then came
the succession of events early in the
beginning of July,

Immediately, the moment, in fact
before the 4th of July, the Army was
asked to go there. It is before the 4th
of July and the Army was present in
some part of Gauhati on the 4th of
July and progressively afterwards, it
came to other places, on the 6th to
Shillong and so on. The Army was
sent. That is the biggest thing that
the Central Government can do.
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Some one asked, why didn’t you
allow the Army to spread out and put
an end to all these things, and why
did you allow it apparently to function
under the civil administration. That
means, really, why didn’t you declare
martial law there and hand over the
whole State to the Army? That is a
possibility. It did not strike us because
we do not think in terms of martial
law. However, there it was. But, I
do not think martial law would have
made any immediate difference, be-
cause, the Army moves in special
ways, The Army does not take risks.
It moves in large columns here, there
and everywhere, It is not like the
police, you put one Army man here
and two army men there. They do
not like it at all.

Shrimati Renu Chakravartty: Are
we to understand that the Army was
called out on the 4th of July and
between the 4th and the next eight
days when all this havoc took place,
the Army could not do anything?

Shri Jawaharlal Nehru: The Army
did function where it could. When
this kind of things happen at a hun-
dred places simultaneously, . . .

Shri H. N. Mukerjee (Calcutta—
Central): There is one report that
for a two mile stretch there was con-
tinuous devastation of houses all over
the place near Nowgong. This is the
report which we have got from the
Women’s delegation—a two mile
stretch of continuous devastation. I
cannot understand why the Army can-
not function.

Shri Jawaharlal Nehru: I have seen
Nowgong, You are right. There is
a big stretch. I cannot give you
exactly an answer whether the Army
was situated there or not. But, I do
know that on the 4th it was
in Gauhati. Gauhati is a cen-
tral place. It went to Shillong
on the Gth. It may be that it had not
reached Nowgong then. On the 6th
all this happened. You must remems-
ber that all this happened on the 5th,
6th, 7th and 8th; on 3 or 4 days they
happened. It may be, within a day
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or two it got there, It could not have
got there more swiftly because of the-
simultaneous nature of these things.

I asked a Police Superintendent,
what were you doing. Because some-
body complained to me that he tele-
phoned to the police station to come
and protect him as he was being
attacked or he was told he was going-
to be attacked that evening. He was
a Bengalee gentleman, and he said
that he had given notice to the police
station that he had heard that he was
going to be attacked in the evening
or two hours later, but nobody came.
So, I hauled up the policeman. He
said: “Do you know, Sir, it was bed-
lam in my police station. Hundreds
of calls coming from everywhere, and
my having a dozen or {wenty men at
my disposal. There was perfect bed-
lam, what could I do?” I am merely
narrating a fact, I am not justifying
it. It shows that the police force was
neither adequate nor competent—
agreed. It shows, as has been admit-
ted, that the administration collaps-
ed. All that is agreed. I am merely
narrating things as one found them.
And all this happened practically in
the course of four or five days, this
intensive thing; from the 5th to about
the 10th practically all this happened,
and they just could not cover it dur-
ing that time. Maybe, the Army
could have moved more swiftly, what-
ver it was, I cannot judge, but there
was no civil authority stopping them.
In fact, ultimately the disturbed Areas
Ordinance was applied to two miles of
either side of the river Brahmaputra,
and this was handed over to the
Army.

Shri Hem Barua: Five miles on both
sides of the railway.

Shri Jawaharlal Nehru: Quite cor-
rect, not the Brahmaputra. That
meant really covering every city,
practically every city. In fact, that
was handed over to the Army.

Shrimati Renu Chakravartty: On
which date?
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Shri Jawaharlal Nehru: I could not
tell you, I am sorry, but certainly
when I was there, it was in the
_Army’s possession.

Shri Sadhan Gupta: After the inci-
«dent.

Shrimati Renu Chakravartty: Every-
.thing was over, and then it was done.

Shrij Jawaharlal Nehru: No, no, not
-that. About the 6th or 7th or 6th,
possibly in those days.

Shrimati Renu Chakravartty: Your
version makes us even more worried,
because it seems that the Army went
there, and there are absolutely good
roads connecting Gauhati, Nowgong,
.Jorhat and everything, and they can-
not move, they are immobilised for
days on end. It is a terrible admis-
sion.

Shri Indrajit Gupta (Calcutta—
‘South West): How can they move
unless the civil administration order
them to move?

Shri Jawaharlal Nehru: Yes, that is
“true.

The Army wants to have fixed
.centres from which iy can function,
it wants to get places. Let us say
Nowgong is a centre. It goes and
sits down in sufficient numbers, then
it probes out. It will not go out
in small penny packets searching for
people. It gets lost, it is afraid of
getting lost. It is not used normally
to dealing with this public kind of
thing. However, I cannot explain
-what the Army did, I have not gone
into that matter, nor am I competent
to do so.

What I was driving at was this,—
1 aia sorry, Sir, I have taken up so
much time—that we have to remem-
ber that this is a matter in which
evildoers have functioned, but they
have taken advantage of powerful
-sentiments of the people which they
‘themselves, as Acharya Kripalani
said, may have incited. It is true.
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Acharya Kripalani: If you do not
mind my interrupting you for a little
while, all your arguments come to this
that this happened just like an earth-
quake or a flood, and such things may
happen again and we will be help-
less against those natural calamities.

Shri Jawaharlal Nehru: That is not
my point. I am surry that I have not
been able to explain my meaning. I
do not think so. It is difficult for me
to go back again in my argument.

I have merely narrated as things
came to us, and what I am begging
this House to consider is this, how to
deal with the situation. That is the
problem before us. I am not going
too much into history.

In dealing with the sjtuation, you
have to deal with the evildoer, you
have also to deal with the mass senti-
ment, that is my point. And if you
deal with the mass sentiment in the
way you deal with the evildoer, then
you cannot succeed. You can always
succeed in the sense of martial law,
that is not success, dealing with every-
body through martial law. The
moment you revert from martial law
to something else, you come back to
a worse position. That is the diffi-
culty in dealing with it.

1 speak subject to correction, and
I am not for the moment including,
what shall 1 say, Assamese Members
or Bengalee Members here who may
have gone to Assam, but I am rather
thinking of others who may have
visited Assam during these last few
weeks, whoever they might be. Be-
cause they have gone there, they
have probably got some reactions of
the position there, or the cituation
there. You will find that th=y speak
a somewhat different language from
those who have not gone there. It
is a fact to remember, because they
have experienced something. It is
not a question of reading a book, or
reading Shri A. P. Jain’s report. It
is a feeling of sensing a situation
which is highly important where
masses are concerned. So, you will
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find every one, as far as I know, who
has gone there, to whatever party he
belongs—it is not a question of this
party or that—presenting a picture.
For instance, every one of them has
reacted rather strongly to the idea
of a comprehensive judicial enquiry.
Logijcally, the argument is absolutely
right, it should be there, and I ac-
cept it, but I am merely pointing out
how people react to it, having seen
the situation there and realising that
this might, instead of starting the
healing process, hinder it, might
create difficulties. It is a fact, it may
be an unjustified fact, there it is.

Take another thing, see how this
thing cuts across parties. I do not
know, I honestly do not know, what
the views of the P.S.P. or the Com-
munist Party are about the language
question in Assam, I have no idea,
but I was reading the other day, four
or flve days ago, the Assam Branch
of the Communist Party supporting
the demand of Assamese as the State
language. They are perfectly entitl-
ed to do that, but I doubt very much
if the Bengal Branch will do that,
that is my point.

Shrimati Renu Chakravartty: Now
the Central Executive has adopted a
resolution that Assamese will be re-
garded as the principal State langu-
age, and that the other groups should
have a round table conference to find
out their opjnion. It is in Shri Jain’s
Report.

Shri Jawaharlal Nehru: I will not
go into that.

Shri Sadhan Gupta: Every branch
will follow it.

Shri Jawaharlal Nehru: What I saw
was slightly different from what
Shrimati Renu Chakravartty said,—
slightly. It did not say “the princi-
pal State language”, but “the State
language”, and that Cachar and other
areas may do their djstrict work in
their local languages, which is a differ-
ent thing. That is not your Central
Executive resolution.
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Shri H. N. Mukerjee: That was an
old document, and it is only in the
light of the experiences gained after
that the new resolution is there.

Shri Jawaharlal Nehru: It is obvi-
ous the hon. Member knows more
than I do about his party; how can I
tell him?

Shri Sadhan Gupta: It is an annex-
ure in the Report.

Shri Tyagi: It is a revelation to us.

Shri Jawaharlal Nehru: I think it
is after the Report that a resolution
was passed in Assam on the 28th or
29th August. It is after the Report.

Shrimati Renu Chakravartty: 17th
August.

Shri Jawaharlal Nehru: The one I
have read is of the 28th August. I
am not wishing to press that. I am
merely saying....

Shri Vasudevan Nair (Thiruvella):
It was 28th July, and after that in
August our Central Executive passed
a resolution.

Shri Tyagi: Anyway, a fact is a
fact.

Shri Jawaharlal Nehru: It does not
really matter. I am sorry I have not
got it here, because I really have a
cutting with me, I have not brought
it.

Shri A. P. Jain: It is in page 8 of
the Report.

Shri Jawaharlal Nehru: I am not
interested in your Report in this
conection. I am saying something
that happened after this Report was
passed. I am saying something that
happened three or four days ago. [
think it was on the 27th or 28th or
29th August, or just at that time that
the Assam Branch of the Communist.
Party passed a resolution.

16 hrs,

Shri H. N. Mukerjee: It js not &
question of the Assam Branch of the
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‘Communist Party passing a resolu-
tion. The Bengalis in the Brahma-
putra Valley also supported the idea
of Assamese as the official language.
It was not because of the declaration
of Assamese as the official language
or the declaration against it that the
riots took place. It has much deeper
roots.

Shri Jawaharlal Nehru: This has
‘nothing to do with riots. What I was
pointing out was how this matter has
‘cut across party lines; that is, the
‘party branches have been pulled this
way and that way by mass sentiment
in that area. That is my point. Of
course, a party may by its discipline
pull them up. That is a different
matter. But, for the moment, they
are swept by the sentiment of that
place. It is quite natural; if it is a
mass party, it has to feel that way.
This is the position. How are you
going to deal with this?

Obviously, the martial law method
is basically not going to produce
results. The martial law method be-
comes necessary and essential where
there is constant disorder; you have
to quell it. Ever since, roughly, the
middle of August, there was no dis-
order on that scale. There were inci-
dents, individual incidents happening;
true; undesirable; there was appre-
hension, fear, if you like, in the minds
of people; true. But the Army was
spread out. Even apart from the
Government, the Army was spread
out in most places, and nothing could
happen on a big scale. Therefore,
even the administration, on that date,
because I was there then, was func-
tioning with a measure of efficiency;
the administration admittedly had
broken down previously except in two
or three districts. And although the
Chjef Minister Mr. Chaliha was lying
ill, the other Ministers, I felt, were
doing a good job of work there, hard
work. It was very difficult then to
retrieve what had happened, to pull
back; they were working very hard
and fairly efficiently. We decided to
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give them special officers, competent
officers from here and all that; we
did send some officers, and we are
still sending them. And we felt that
the only way to control the situation,
the best way rather, was through the
government.

Now, it was possible to push the
government out. What would take
its place? Either President’s rule or
something else. There was no other
Government there; we felt that if we
did that, we have to function in al-
most a vacuum; that is, the support
that we might get, the popular sup-
port, would be completely lacking.
Everybody in Assam, every group and
party was against it. Of course, we
could impose our will by the Army.
The Army was there, to some extent
everywhere. The Government there
was not opposing our will.  They
asked for our advice, and we gave
advice to them, and they followed it.
They asked the Governor for advice.
The Governor would have been our
agent. The Governor was working
very closely with them. So, we felt
that any other step would, though it
might perhaps be advantageous for
a few days or weeks, ultimately
come in the way of all the processes
that we were working for. And we
decided, therefore, to carry on with
this, and we thought, we were not
sure at any time; when it might not
be necessary to have President’s rule;
if it did not function, then we do it.

Shri Jaipal Singh: I only want a
clarification from the Prime Minister.
I am only trying to understand what
the Leader of the House has told us.
If once it is admitted that the ad-
ministration has failed somewhere, but
everybody says, no, do not come in,
constitutionally, what is the position?
Once they knew here at the Centre,
are they not bound to step in? I am
only trying to understand the position.

Pandit Thakur Das Bhargava
(Hissar): Certainly not. The use of
the word “May” in Article 356 shows
it is discretionary with the President.
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Shri Jawaharlal Nehru: But that
surely depends; it I had been, for
instance, in Assam, and saw the
picture in Assam on the 6th or the
Tth or the 8th, I would have said,
yes, you must come in, there must be
some kind of Central intervention.
As a matter of fact, you must re-
member that Central intervention in
a big way comes in when the Army
goes there in a big way. It was
there. Apart from sending the Army,
the only thing we could have done
was to remove the Ministry, and,
maybe, send two or three senior offi-
cers there to assist the Governor.
That is the only change. The real
thing was that the Army was broadly
in control of the law and order
situation.

An Hon. Member: That is not the
position.

Shri Vasudevan Nair: The Army
could not move.

Shri Jawaharlal Nehru: That is not
correct. The Army not only could
move, but it was in full control of
that two or three or four-mile zone
on either side of the railways, and
several towns were in ‘that zone. Of
course, some of the villages were a
little further away.

I have taken a lot of time, but
there are just one or two matters that
I should like to mention. My point
is, therefore, that we must look at
this from this broad point of view, and
look at it from the point of view of
solving these basic problems there
rather than putting some kind of
marham or something and hiding the
sores which will break out again.
Therefore, we have tried to look upon
it from that point of view.

We have separated two aspects.
And the two do not go togther.
When you talk about judicial enquiry
and talk about punishment, the two
do not go together. One is judicial
enquiry into basic matters; the out-
look is different; the timing is differ-
ent, that is, how long it will take.
And if you mix the two up, those who
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are to be punished will also be mixed
up with the basic causes and remain
unpunished. It will delay matters,
The whole approach is different.
Therefore, the two cannot be mixed
up. It will be harmful to both,
harmful to punishing those who are
to be punished, and harmful for the
other enquiry; it gets mixed up with
smaller details of punishment instead
of looking at basic causes. There-
fore, the two have to be separate. We
shall deal with the one as early as
possible, and that can be dealt with
best by local enquiries, good enquir-
ies, good people conducting them, of
course, and let those guilty be punish-
ed. As it is, there are four thousand
or more people arrested. It may be
that some of the principal instigators
have escaped. Acharya Kripalani
and other colleagues might remember
the old days when there used to be
Hindu-Muslim riots. We found, it
was my experience, that after the
riot, the peace committees that were
formed invariably consisted of the
biggest scoundrels in the place, both
Hindus and Muslims. They came to-
gether.

Shri Jaipal Singh: Are they still
there?

Shri Jawaharlal Nehru: We do not
have those riots now. What I mean
to say is that those who instigated
the riots came together in these
peace committees. There was some
virtue in that, no doubt. I have no
doubt that in Assam too, probably
some of the peace committees func-
tioning now may well have as mem-
bers some of the instigators of the
riots: How do I know? It is quite
possible. “They may even go and
show their generosity and help in
other ways.

Shri Braj Raj Singh: You must
know at least the agents.

Shri Jawaharlal Nehru: However,
the point is that these have to be
separate. I do submit that the mixing
up of the two together is to lose
both. And one is a thing which
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[Shri Jawaharlal Nehru]

‘should be done, that is, the local en-
quiries, as quickly and as rapidly as
possible, and then the other thing may
be taken up.

I am not for the moment laying
stress on a very important aspect
which the Ajit Prasad Jain delegation
has stressed and which all do, who
know anything about it, namely that
we are dealing in Assam as in Bengal
with imponderables. These are not
easy things to handle, dealing with
popular passions, popular sentiments,
very difficult things. That is why 1
beg of the press to be careful in deal-
ing with these matters and try to
start the healing process. Therefore,
I beg of everybody to start that pro-
cess, not suppressing a fact; I am not
asking for any suppression, but to give
a whole tone of healing. What
should our look be? I am all for
punishment of the guilty. But
should we set out with a policy which
looks a policy of revenge and reprisal,
or of punishment, that is, punishing
those who are guilty, of course?
The basic policy is that we should
have a healing, a getting together,
because we are dealing with masses
of people who have to live together;
and they have to live in peace or live
in hostility. That is the main ap-
proach of this. And if you acccept
that approach, then you have to
measure and count every step from
that point of view. Mind you, this
does not mean being at all soft or
lenient to those who are guilty, whe-
ther it is a party or whether it is an

individual.
-

Shri H. N. Mukerjee: Yesterday,
the hon. Prime Minister favoured
competent high level judicial enquir-
jes immediately on a regional basis.
Does he resile from that position and
make it more vague?

Shri Jawaharlal Nehru: Not at all;
1 want enquiries, local enquiries; as
far as I can see, they have to be
judicial; I cannot guarantee that
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everywhere they must be, but pre-
sumably, they have to be judicial.
‘Judicial’ does not mean finding all
the High Court judges of India and
putting them there, but ‘judicial’ may
mean a district judge or whatever it
is. It means locally conducting these
inquiries. I hold to that definitely,
what I said yesterday, and I am pre-
pared to repeat it.

As regards the other inquiry, I sub-
mit that it cannoy just be held in the
present atmosphere of Assam or West
Bengal. It may be vitiated. There
are too much passions about. You
cannot get at the truth when a man’s
mind is distracted by passion, preju-
dice and anger. The basic thing is
that if you take a step which actual-
ly prevents the return of the refugees,
then you are not serving anybody’s
cause. That is the difficulty, because
that is the main thing, to get them
back and then proceed with other
things.

So I do submit that the general
attitude of the Government now in
regard to this matter, which my hon.
colleague, the Home Minister, and I
have ventured to place before this
House is, in the circumstances, pro-
bably—I am not dogmatic; I do not
know what the future will bring—the
best course to be adopted. There-
fore, I would prefer this House to
give its sanction to this policy being
continued,

There is one small thing....

Raja Mahendra Pratap (Mathura):
Please send the members of the
Bharat Sevak Samaj and Sarvodaya
and Sant Vinoba Bhave.

Shri Jawaharlal Nehru: As a matter
of fact, Sarvodaya people are work-
ing there, and they are working very
well. There are plenty of good
people working there.

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): Perhaps he wants to.
go there.
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Shri Jawaharlal Nehru: Shri Atulyva
Ghosh referred to what I had said
the other day about Independence
Day and its celebration or lack of cele-
bration in Calcutta or West Bengal.
Now, I want to make it clear that so
far as the annual party which is given
on Independence Day at the Raj
Bhavan was concerned, pot holding it
was entirely a matter for the Gov-
ernor to consider in regard to the
general circumstances. If it did not
fit in with circumstances or was an
irritant, then it should not be held.
But what I .feel—and I would submit
this for consideration of some of my
hon. friends—was not right at all was
the display of black flags on Inde-
pendence Day, not only display of
black flags but forcible removal of
national flags from many houses.

Some Hon. Members: Shame, shame.

Shri Jawaharlal Nehru: Please do
not say ‘Shame’, because all these
things were done when people were
angry. When one is angry, there is
no question about it. But the point
to remember is that to encourage such
a sentiment is not right. The indi-
vidual who did it is not to blame he-
cause he was swept away by senti-
ment. That is what I venture
to say; it represents a senti-
ments which would spread all over
and India will come to great grief.

Among the amendments moved, I
would accept the amendment moved
by Shri Atulya Ghosh.

Shri Atulya Ghosh: There may be
a misunderstanding. We were not a
party to the black flag demonstration.

Shri Jawaharlal Nehru: I know
that. I am not directly accusing any-
body, but it is not a nice thing on
such a day to have black flags or to
go about burning effigies, although
they are perfectly justified in burning
my effigy whenever they choose.

Shrimati Renuka Ray: I want
to seek a clarification. The Prime
Minister said in his speech yesterday
that certain judicial inquiries, zonal
1019(Ai) LSD—S5.
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ones, would be set up immediately.
Today he did not repeat it. I would
like to know what is the position.

An Hon. Member: He said so.

Shri Jawaharlal Nehru: Nothing is
going to be done immediately. It
takes a little time to take any step.

Some Hone, Memﬁers TOSe—

Mr. Speaker: He has already
answered questions. Shri H. N.
Mukerjee had asked a question and
he answered it.

Shri Prabhat Kar (Hooghly): May
I ask one question?

Mr. Speaker: No more clarifica-
tion is needed. I will put the amend-
ment of Acharya Kripalani to the
vote of the House.

Shri Naushir Bharucha (East Khan-
desh): I want my amendment No, 3
to be put to vote, because I take it
that Government have accepted the
policy contained in that.

Mr. Speaker: I will come to
that. I will first put amendments
which are not likely to be accepted
by Government. In that order, I will
take up the amendments.

1 will take up Acharya Kripalani's
Amendment No. 7 first,

Shri Jaipal Singh: Before you put
it to vote, I would like you to reconsi-
der your decision. You have got Nos.
1 to 6 before No. 7, which have not
come up before the House yet. Your
explanation is that amendments that
are likely to be rejected by Govern-
ment should be put first. Is that the
correct procedure or do we not go in
the order 1, 2, 3, 4, 5 and so on?

Mr. Speaker: Under the Rules,
the Speaker can pick out any amend-
ment he chooses.



6741 Motion re:

Acharya Kripalani: May I suggest
one thing? The Prime Minister has
said that there will be an inquiry. So
I do not see why my amendment
should not be accepted. We have
not specified time.

Mr. Speaker: I agree. Is the hon.
Member, therefore, withdrawing his
amendment?

Acharya Kripalani: No, no. I want
them to accept what they have said.

Shri Jawaharlal Nehru: I prefer
the language and wording of Shri
Atulya Ghosh’s amendment which I
have accepted.

Shrimati Renu Chakravartty: Be-
cause he is a party man.

Mr. Speaker: In view of what the
hon. Prime Minister has said, there
seems to be an amount of agreement.
Does the hon. Member withdraw his
amendment?

Acharya Kripalani: No, no. I want
them to accept it (Interruptions).

Mr. Speaker: Then 1 will put
Acharya Kripalani’'s amendment No. 7
w0 the vote of the House.

1 would like to make one
point clear. Shri Jaipal Singh
brought it to my notice that the ob-
ject of both the amendments—Achar-
yva Kripalani’'s amendment anq the
amendment of Shri Atulya Ghosh is
that there should be a judicial en-
quiry. The only difference between
the two is that while amendment No.
7—Acharya Kripalani’'s amendment—
does not mention the time, it may be
immediate, the other amendment
mentiong that the enquiry be conduct-
ed at an appropriate time.

An Hon. Member: That is not the
only difference.

Mr. Speaker: So, Shri Jaipal Singh
suggested that if I put amendment
No. 7 to the vote of the House, the
other one would be barred.
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Shri Tyagi: Parliament is keen on
every word used. We do not vote
for meaning; we vote for words.

Mr. Speaker: Therefore, I wanted
to make it clear that the one does not
bar the other.

Shri Naushir Bharucha: In sub-
stance both are the same.

Mr. Speaker: I am not carried away
by the substance.

Shri Tyagi: Even if there is a shade
of difference in meaning it is enough
and Parliament has discretion to use.

Shri Jaipal Singh: Mr. Speaker, I
thought that I may assist the House
in understanding the situation and
that is why I ventured to suggest
this point. Both the amendments deal
with enquiry. My friend Shri Atulya
Ghosh introduces the word ‘appro-
priate’, which as you know, 1 object-
ed to yesterday and I still object.
There is nothing to prevent, in my
amendment or Acharya Kripalani’s
amendment, the same ‘appropriate®
idea being there . . .

Some Hon. Members: No.

Shri Jaipal Singh: If my hon.
friends will be a little patient and
non-violent, I venture to say that
there is nothing immediate about it.
The whole point of order 1 was rais-
ing is this. If my friends over there
were to reject our amendment, then
the next amendment, their amend-
ment on the issue of enquiry, per se
by itself, quite apart whether it is at
the ‘appropriate’ time or otherwise,
would be ruled out. My friend Shri
Tyagi may know law and English
better. I do not know.

Shri Jawaharlal Nehru: There is a
vital difference. As far as I remem-
ber, Acharya Kripalani's amendment
or Resolution is for an enquiry into
the disturbance while ours deals alsa»
about the causes and remedies.
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Shrimati Renu Chakravartty: I
think it is exactly what you said.
There will be a quick and swift en-
quiry. That is what you said.

Shri Jawaharlal Nehru: That is a
separate enquiry—not this.

Shri Khadilkar (Ahmednagar): It
is in your discretion to put the amend-
ment of Shri Atulya Ghosh to the
vote of the House.

Mr. Speaker: Now, this is the view
of Shri Jaipal Singh, Is that the view
of Acharya Kripalani also?

Acharya Kripalani: The words that
have been used by Shri Ghosh make it
an indefinite time. That is all the ob-
jection.

Shri Atulya Ghosh: It is not indefi-
nite time. ‘Appropriate’ means, when
the time is appropriate. It may be
today, tomorrow or a few days hence.,
. ... (Interruptions.)

Acharya Kripalani: May I also sub-
mit that the Prime Minister, I think,
has misunderstood my amendment? It
does not preclude a couple of enquir-
ies or two kinds of enquiries. He has
already said that he is immediately
undertaking one,

Shri Barman (Cooch-Behar—Reserv-
ed—Sch. Castes): Mr. Speaker, You
will find that there is a vital differ-
ence. The Prime Minister has just
now informed us that in the amend-
ment No. 7, there are two things to be
enquired. One is a comprehensive en-
quiry into the disturbances and the
other circumstances leading up to
that disturbance whereas in the other
amendment, we only recommend a
judicial enquiry to enquire into the
circumstances leading to the disturb-
ances, We are not recommending this
about the disturbances all over
Assam. (Interruptions.) but at parti-
cular places.

Mr. Speaker: If both are the same,
I can put the amendment of Shri
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Atulya Ghosh first to the vote of the
House, Nothing prevents me frem
doing so. If that is done, the other
amendment will be barred and I do
not think that Acharya Kripalani’s
desire is that we should bar his
amendment. He wants that his
amendment should be put to vote.

I find a vital difference between the
two. Acharya Kripalani's amendment
leaves him open to ask the Govern-
ment to immediately undertake an en-
quiry, tomorow morning. So far as
the other one is concerned, it says
‘appropriate’ time.

Shri Jaipal Singh: May I point out,

Mr. Speaker: Order, order. I will
not allow the hon, Member to go on
interrupting me like this; it is not
right. When once a Resolution is pas-
sed by this House, tomorrow morning
an hon. Member may get up and ask:
what effect has been given to it? Now,
so far as the other one is concerned,
it leaves it entirely to the discretion
of the Government to find out what
the appropriate time in when a
judicial enquiry may start. That is a
vital difference.

The question is:

B

‘That for the original motion, the
following be substituted, namely:—

‘“This House, having considered
the situation in Assam and the
Report of the Parliamentary Dele-
gation thereon, presented to the
House on the 30th August, 1960,
is of the opinion that in view of
the recent tragic happenings
which have taken place in Assam
and have created a sense of fear
and insecurity in the minds of the
minorities in Assam, a comprehen-
sive enquiry by one or more
Supreme Court Judges be institut-
ed to enquire into the disturbances
and the circumstances leading up
to them and suggest remedies for
ensuring adequate protection and
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[Mr. Speaker]
full enjoyment of their rights
guaranteed under the Constitution
to all citizens and preventing
recurrence of such incidents in
future.”’. (7).

The Lok Sabha divided. Ayes 48:
Noes 168.*

The motion was negatived.

Mr. Speaker: Now, I will put the
motion moved by Shri Atulya Ghosh.
In that case, Shri Naushir Bharucha'’s
will be barred.

Shri Naushir Bharucha: Mine can-
not be barred because it is a totally
different matter. It only recommends
to the Union Government to consider
the desirability of assisting the Assam
Government by a generous subsidy in
the task of prompt rehabilitation of
the riot victims in Assam.

Shri Bimal Ghosh: Sir, I would re-
quest you to put all the amendments
together.

_ Mr. Speaker: I shall put the amend-

ment standing in the name of Shri
Atulya Ghosh and others first. The
question is:

“That for the original motion,
the following be substituted;
namely:—

“This House, having considered
the situation in Assam and the
Report of the Parliamentary Dele-
gation thereon, presented to the
House on the 30th August, 1960,
recommends that the Government
should at an appropriate
time set up a judicial en-
quiry to enquire into the cir-
cumtances resulting in the disturb-
ances in the State of Assam in the
month of July and to suggest steps
necessary to prevent the recur-
rence of such disturbances in the
tuture.”’ (5).
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The motion was adopted.

Mr. Speaker: I am afraid, all the
other amendments are barred. The
House has accepted a substitute
motion.

16.37 hrs. N

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTY-NINTH REPORT

Mr. Speaker: The House will now
take up Private Members’ Business.

Sardar A. S. Saigal (Janjgir): Sir,
I beg to move:

“That this House agrees with
the Sixty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 30th August,
1960.”

Mr. Speaker: The question is:

“That this House agrees with
the Sixty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 30th August,
1960.”

The motion was adopted.

16.38 hrs.

RESOLUTION RE: DISSEMINATION
OF NEWS AND VIEWS BY
NEWSPAPERS—contd.

Mr. Speaker: The House will now
resume further discussion on the Re-
gsolution moved by Shri Indrajit Gupta
on the 19th August, 1960 regarding
dissemination of news and views by
newspapers and the amendment mov-
ed thereon by Shri K. K. Warior. Out
of 2 hours allotted for discussion of the
Resolution 20 minutes have already
been taken up.

Some Hon. Member rose—
Mr. Speaker: Shri Joachim Alva.

Shri Warior (Trichur): Sir, I have
moved an amendment.

*Names of Members who recorded votes have not been indicated under
the direction of the Speaker as the photo copy of Division result did not
clearly show the names of all Mem bers.





